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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised by
the Committee, do present on their behalf this Ninety-Fourth Report on
action taken by Government on the recommendations of the Public Ac-
counts Committee contained in their Forty-Sixth Report (Sixth Lok Sabha)
on Delhi Milk Scheme commented upon in paragraph 48 of the Report
of the Comptroller and Auditor General of India for the year 1974-75,

Union Government (Civil) relating to the Ministry of Agriculture and
Irrigation (Department of Agriculture).

2. On 31st May, 1978 an ‘Action Taken Sub-Committee’ consisting of
the following Members was appointed to scrutinise the replies received
from Government in pursuance of the recommendatiens made by the
Comnmittee in their earlier Reports:

1. Shri P. V. Narasimha Rao—Chairman.
2. Shri Asoke Krishna Dutt—Convener
3, Shri Vasant Sathe ]

4. Shri M. Satyanarayan Rao L Members.
5. Shri Gauri Shankar Rai
6. Shri Kanwar Lal Gupta J

3. The Action Taken Sub-Committee of the Public Accounts Com-
mittee (1978-79) considered and adopted the Report at their sitting held
on 18 October, 1978. The Report was finally adopted by the Public
Accounts Committee (1978-79) on 27 November, 1978,

4. For facility of refercnce the conclusions and recommendations of
the Committee have been printed in thick type in the body of the Report.
For the sake of convenience, the conclusions and  recommendations of the
Committee have also been reproduced in a consolidated form in the
Appendix to the Report.

5. The Committee place on record their appreciation of the assistance

rendered to them in this matter by the Comptroller and Auditor General
of India.

NEw DELHI; P. V. NARASIMHA RAO,
November 27, 1978 Chairman,
Agrahayana 6, 1900 (S) Public Accounts Committee.

(v)



CHAPTER 1

REPORT

1.1. This Report of the Committee deals with the action taken by
Government on the Committee’s recommendations/observations contained
in their Forty-Sixth Report (Sixth Lok Sabha) on Delhi Milk Scheme,
commented upon in paragraph 48 of the Report of the Comptroller and
Auditor General of India for the year 1974-75, Union Government
(Civil) relating to the Ministry of Agriculture and Irrigation (Department
of Agriculture).

1.2. The Committee’s Forty-Sixth Report was presented to the Lok
Sabha on 13 December, 1977 and vcontained 103 recommendations.
Action Taken Notes in respect of 97 recommendations/observations have
been received from Government and these have been broadly categorised
as follows:

(i) Recommendations/observations that have been accepted by
Government:

S. Nos. 1—6, 17, 27—29, 34—37, 39—44, 46, 47, 51, 53—
57, 59—66, 71, 73—76, 79—82, 84—87, 92-93, 100
and 101,
(ii) Recommendations/observatior): which the Committee do not

desire to pursue in the light of the replies received from Gov-
ernment:

S. Nos. 7—11, 18—24, 26, 38, 45, 49, 58, 68 and 72.

(iii) Recommendations/observations replies to which have not been
accepted by the Committee and which require reiteration:

S. Nos. 12—16, 25, 30—32, 48, 50, 67, 69, 70, 89, 90
and 91.

(iv) Recommendations/obsemiations in respect of which Governe
ment have furnished interim replies:

S. Nos. 33, 94—96. 98-99, 102 and 103.

1.3. The Committee are unhappy to note that Government have not fur-
nished Action Taken Notes in respect of 6 recommendations so far. The
Committee deplore the inordinate delay on the part of Government in taking
conclusive action on their recommendations and apprising them of the final
action taken by the Ministry. The Committee desire the Ministry of Agri-
cultare and Irrigation (Department of Agriculture) to furnish expeditiously
final replies, duly vetted by Audit, to 6 outstanding recommendations and
those recommendations and observations Im respect of which only interim
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replies have so far been furnished. The Audit have intimated that “The
Action Taken Netes in respect of 97 recommendations of the Committee
referred to in paragraph 1.2 of the Report were received by the Director of
Commercial Audit from the Delhi Milk Scheme for vetting. These were
duly returned to the Delhi Mitk Scheme with the remarks wherever neces-
sary, for revision of the Action Taken Notes. None of the Action
Taken Notes were, however, received in this office for final vetting in accor-
dance with the prescribed procedure.” 1In this connection, the Committec
would like to draw the atiention of the Ministry to their observations made
in paragraph 1.11 of their 5th Report (4th Lok Sabha) wherein it was stated
that ‘it should be reasonably possible for Government to draft the replics on
these recommendations/observations within four months of their receipt and
that these should be got vetted by Audit in the next two months so that final
replies, duly vetted by Audit, could be sent to the Committee not later than
six months of the date of presentation of the Report’. The Commitiee take
a serious view of the failure of the Ministry of Agriculture to revise the
Action Taken Neotes and would like to know the reasons why fthe points
raised by the Audit were not replicd ang vetted copies of the Action Taken
Notes not furnished to the Committee till new. The Department of Fxpen-
ditore (Ministry of Finance) should issue necessary instructions to all De-
partments.

- e o

1.4, The Committee will now deal with the action taken by Government
on some of their recommendations and observations,

Expansion Programmes

(Paragraphs 2.45 to 2.49—Sl. Nos, 12 to 16)

1.5. Commenting on the delay in the completion of the two expansion
programmes of Delhi Milk Scheme, the Committee in paragraphs 2.45 to
2.49 of the Report, had ob:erved as follows:

“2.45. The Committee regret that timely action was not taken by
the Delhi Milk Scheme to replace the old bottling plants, par-
ticularly when they knew that the normal life of these plants
was 12 vears and was likely to be over by 1971. In such
c’rcumstances prudence demanded advance action for replace-
ment of the three bottling plants in a phased manner so that
their replacement could be synchronised with the completion
of the second phase expansion programme. Keeping in view
the fact that there was a long waiting list of about 1,20,000
applicants, and the list continued to expand further from day
to day the Committee regret that DMS did not take timely
action to ensure a steady supply of 3,75,000 litres of milk per
day throughout the year which they had envisaged under the

expansion programme.
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2.46. Although the second phase expansion programme was envi-
saged to be completed by December, 1970, the Committee find
that majority of items included in this programme were ac-
quired|installed|commissioned during 1973-74 to July 1975.
A number of items which were included in Phase 1 such as
four storage tanks, spray drier skimmed milk powder plant,
casein plant, cold storage for ghee and white butter and coid
storage for table butter, were completed during the years 1972
to 1974, Several tems including equipment for milk coliection
and chilling centres, air-conditioning unit for butter oi} storage,
civil works for milk collection and chilling centres etc., of the
total value of Rs. 65.70 lakhs were not acquired/executed.
Apart from these, there are other items such as steam gencra-
tors, ammonia compressors, rail milk tankers, of the total value
of Rs. 21.75 lakhs, which were 'nstalled/acquired but were not
commissioned or utilised till November 1975, according to the
Audit. It has also been conceded by the Government that
against 184 milk booths sanciioned in May, 1969 and Decem-
ber 1972, 156 milk booths have been completed and taken
over til] April, 1976. All thesz deficiencies/delays in the
execution and changes/alterations at a later stage, leave no
doubt in the mind of the Committee that the whole expansion
programme was not properly planned and no sustained efforts
were made to achieve the physical results,

2.47. One of the reasons adduced by the Ministry for their delay in
the execution of various items of work during the second phase
expausion programme is the procedural difficulties in obtaining
Government sanctions for award of works and involvement of
a number of agencies viz., the Central Public Works Depart-
ment for Civil Works, State Trading Corpor...on for import
of mach'nery and equipment agzainst Swedish credit. DGS&D
for the purchase of indigenous machinery and cquipment and
the Indian Dairy Development ‘National Dairy Development
Corporation for the procurement of certain items of dairy deve-
lopment,  The Committee are not at all convinced with the
arguments advanced by the DMS/Ministry. While planning a
project of this dimension, the Ministry/DMS should have taken
a conclusive action to effect coordination between the Delhi
Milk Scheme and the other agencies which were to play their
part in the execution of the project.

2.48. As pointed out by Audit there were no detaifea schedules for
completion and commissioning of the various items of works
nor were the figures of actual expenditure against sanctioned
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estimates available. The Committee are surprised at the state-
ment made by the tepresentative of the Ministry during evidence
that “no centralised schedule to regulate the completion and
commissioning of various items of work was maintained dur-
ing the first phase expansion programme as the works to be
executed during the first phase were not too many”. With
regard to the second phase expansion programme, the arrange-
ment made by the Ministry to review the progress of the project
appears to have been wholly inadequate. It appears to have
acquiesced in repeated extensions of time for completion of
various individual works., The Committee are convinced that
had a time-bound programme been drawn up and a careful
vigilance kept over the execution, the scheme would have
proceeded at a much faster rate and completed well in time.

2.49. The responsibility for drawing up the detailed scheme for ex-
pansion and implementation was primarily thay of D.M.S.
Since, however, DMS continued to be a departmental under-
taking under the supervision of the Ministry of Agriculture, that
Ministry should have also seen to it that an integrated scheme
was drawn up and PERT chart identifying crucial areas for
ensuring timely progress prepared and effective action taken
to see that the scheme was implemented in an integrated man-
ner as per a time-bound programme.”

1.6. In their Action Taken Note dated 31 July, 1978, the Ministry of
Agriculture and Irrigation (Department of Agriculture) have stated:

“While undertaking the expansion programme, DMS did not cut
down supplying the committed quantities of milk to the citizens
of Delhi which left very little time to execute the expansion
programme. In fact, it becomes all the more difficult to keep
up the regular supplies when expansion programme is under
execution, When it was observed that the execution of expan-
sion programme was not progressing satisfactorily, a separate
Planning Development and Coordination Cell was set up in the
DMS in 1971

1.7. The Committee had adversely comunented upon the delay in the
execution of expansion programmes of the Delhi Milk Scheme and had
pointed out a number of lapses noticed during the execution of the two -ex-
pansion programmes. Although the second phase expamsion programme
was envisaged to be completed doring December, 1970, the majority of
items included in this programme were acquired, installed or commissioned
dwring the years 1973—75. The Comunittee had expressed their dissatis-
faction thet the whole expansion programme was not properly planned and
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that no sustained efiorts were made to achieve the physical results. The
Committee had also observed that there were no detailed schedules for
completion and commissioning of the various items of work mor were the
figures of actual expenditure against the sanctioned estimates available with
the Dethi Milk Scheme. The Committee were convinced that had a time-
bound programme been drawn up and a careful vigilance kept over the
execution, the scheme would have proceeded at a much faster pace and been
completed well in time, The Commiitee had also felt that since the Delhi
Milk Scheme continued to be a departmental undertaking under the super-
vision of the Ministry of Agriculture, that Ministry should have ensured
that an integrated scheme was drawn up and Programme Evaluation Review
Technique Chart identifying crucial areas for ensuring timely progress pre-
pared and effective action taken to see that the scheme was implemented in
an integrated manner as per a time-bound programme. The Committee
are surprised at the reply of the Government that “while undertaking the
expansion programme, DMS did not cut down supplying the committed
quantities of milk to the citizens of Delbi which left very little time to exe-
cute the expansion programme”. It was all along envisaged while drawing up
the expansion plan that the existing units would continue to werk. It .is
regretted that instead of furnishing replies to the various poimts raised by
the Committee, the Ministry have merely stated “when it was observed that
the execution of expansion programme was not progressing satisfactorily,
a separate Planning Development and Coordination Cell was set up in the
Delhi Milk Scheme in 1971”. The Committee would like to reiterate their
earlier recommendations and observations for which specific replies should
be given by the Ministry so as to enable the Committee to identify the
precise reasons for the lapses at every stage. The Committee would ailso
like t0 know as to how far the setting up of a separate Planning Develop-
ment and Coordination Cell helped im getting the expansion programmes
completed expeditiously, as it is seen that even after sefting up of the above
scell’ in 1971, the execution programme of some items continued to take
time opto 1975. ..

Functioning of Milk Producers Cooperative Societies
(Paragraph 3.96—SIl. No. 25)

1.8. Commenting on the functioning of milk producers cooperative so-
cieties, the Committee in paragraph 3.96 of the Report, had observed:

“The Committee are unable to understand why milk procurement
from contractors was continued in Bulandshahr and Meerut
Districts during 1975-76 when policy decision had been taken
that wherever Cooperatives come up for milk supply, milk will
not be accepted from the private agencies. The Committee
are also concerned to note that in many villages and districts
‘there were mushroom cooperative sociéties which were not
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really milk producers societies. Such societies functioned some-
what like contractors and diverted sale of milk to private parties
to the detriment of assured supplies for the Delhi Milk Scheme
The Committee have been informeq that the Indian Dairy Cor-
poration insist on adoption of a bye-law by milk producers co-
operative society under which nobody who is not a milk pro-
ducer and has not supplied m'lk continuously for 200 days in
a year, can be or remain a member. The Committee see no
reason why the Delhi Milk Scheme/Government cannot insist
on the incorporation of this bye-law by the cooperatives which
desire to supply milk to the Delhi Milk Scheme.”

1.9. The Action Taken Note dated 31 July, 1978 furnished by the
Ministry of Agriculture & Irrigation (Dcpartment of Agriculture) in res-
ponse to the Committee’s above observation is reproduced below:

“With a view to eliminating the difficulties which were experienced
by milk procuring Cooperative Societies and other suppliers to
safeguard the interest of small suppliers various changes were
made in the milk procurement policy of 1975-76. It was de-
cided that DMS would purchase milk from its milk shed areas
through the following agencies.

1. Directly from farmers, the dudhias and Cooperative Societies and
federations which will get first preference.

2. Wherever, the procurement of milk through the abeve agencies
was not feasible purchase of milk would be made through small
milk suppliers against regular annual contracts.

DMS has implemented the above policy and continued procurement
of milk through contrators in the dis'ricts of Bulandshabr and
Mezrut only, when cooperatives did not come forward to com-
mit regular supplies of milk to D.M.S. throughout the year.
The D.M.S. can. howsver, not directly involve itself in the
functioning of Cooperatives as the cooperatives arc  formed
under State Governments Rules etc.”

1.10. The Indian Darv Corporation insist on adoption of a bye-law by
mill. producers co-operative society under which nohody who is not a milk
producer and has not supplied milk continuously for 200 days in a year,
can be or remain a member of a cooperative societv. The Committee had
desired in their earlier recommendation that the Delhi Milk Scheme should
also insist for adoption of such a bye-law by milk producers coonerative
gocieties which supplied milk to fhem. The Commitice, however, note from
the action taken nofe furnished to them that the Delhi Milk Scheme has
expressed its inability to directlv involve itself in the functioning of coopera-
tives as these are formed under State Government rules etc. The Commitiee
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are not convinced with this plea. They see no reason why the Delhi Milk
Scheme can not persuade the concerned State Governments in this regard
when the Indian Dairy Corporation had been able to get it done. The Delhi
Milk Scheme which is the largest if not the only purchaser of bulk quanti-
ties of milk from cooperative socictics commands an authority by virtne of
which it can insist on the adoption of such bye-laws. The Committee feel
that in order to ensure regular supply of milk from the members of the
cooperative societies to the Delhi Milk Scheme and check its diversion for
ofher purposes, it is essential that State Governments are persuaded to
amend the bye-laws of milk producers cooperatives so that only genuine
milk suppliers become members of the cooperative societies.

Milk Product Factories
(Paragraphs 3.101—3.103-—S]. Nes. 30—232)

1.11, Commenting on the functioning of the milk product units in the
organised sector located around the operational areas of Delhi Milk Scheme,

the Committce in paragraphs 3.101 to 3.103 of the Report, had observed
as follows:

‘3.101. The Committee are distressed to find that despite the issue
of licences in or after 1970, several milk product units in the
organised sector located around thc operation areas of Detlhi
Milk Scheme have turned out products beyond their licensed
capacity in violation of the provisions of the licence. For
example, it will be seen from the Statement at Appendix I that
M/s. Milk Commissioner, Jind (Haryana) and M/s. Haryana
Milk Food, Pehwa produced milk powder to the extent of 901
tonnes and 1009 tonnes in 1975 and 1974 respectively against
their licensed capacity of 650 tonnes and 800 tonnes respec-
tively. Similarly, M/s, Hindustan Lever Limited, Etah (U.P.)
produced 1350 and 1234 tonnes of Infant Milk during 1971
and 1972 respectively against their licensed capacity of 1000
tonnes. M/s. Glaxo Laboratories Limited, Aligarh (UP) a
multinational, produced 4418 tonnes of Infant Milk Food dur-
ing 1971 against their licensed capacity of 4000 tonnes. All
this goes to indicate that no follow-up action was taken to
enforce strictly the provisions of the licences issued to the
Units concerned. The Committee deplore this casualness on
the part of the authorities concerned.

3.102. The Committee are unhappy to record that although the
Ministry of Agriculture/Delhi Milk Scheme were aware of the
problem of competition by these industrial units, no serious
efforts were made to resolve the problem. It is rather strange



that the Ministry of Industry and Civil Supplies which is res-
ponsible for granting of licences to the Industrial Units for
milk products were not aware as confessed by their representa-
tive during evidence, of the milk shed areas of the Delhi Mitk
Scheme. What has surprised the Committee is the fact that
since 1972 correspondence has been going on between the
Ministry of Agriculture and Irrigation and Ministry of Industry
and Civil Supplies to curb the function'ng of milk product fac-
tories but no tangible measures, legal or administrative, have
been taken so far to prevent diversion of milk from the mitk
shed areas of Delhi Milk Scheme to the milk product factories.

3.103. The Committee feel that one of the effective steps to restrict
the procurement of milk by the Milk Product Factories can be
to demarcate the milk shed areas of Delhi Milk Scheme. For
this purpose, the cooperation of the States which fall within
the milk shed areas of Delhi Milk Scheme is necessary. The
Committee have been informed that the question of demarcat-
ing milk shed areas was considered on 13 June, 1975 at a meet-
ing of officers of Haryana Dairy Development Corporation,
D.G.T.D., Ministry of Industry and the Dethi Milk Scheme and
since then a proposal for demarcating milk shed areas of various
plants in the State of Haryana has been under consideration
of the State Government. The Commit'ez would like the Minis-
try of Agriculture to examine the matter in depth in consulta-
tion with the Ministry of Industry and Civil Supplies and the
State Governments concerned and finalise the proposal of de-
marcat'ng milk shed areas for each processing unit in and
around Delhi expeditiously.”

1.12. In their Action Taken Notes dated 31 July, 1978, the Ministry of
Agriculture & Irrigation (Department of Agriculture) have stated:

“3.101. In order to achieve greater production it is the policy of the
Government to allow mranufacturers to produce 25 per cent
in excess of their licensed capacities. Against this, the excess
production appears to be small. However, the observation
of the Committee has been noted for future guidance.

3.102. Initially, milk shed areas were not being included in  the
industrial licences issued to the parties. As a result of experi-
ence gained, demrarcation of milk command areas was included
in later licences in the case of those licences where milk shed
areas were not specified, it is now not possible to incorporate
any new conditions under the Industries (Development &
Regulation) Act, 1951, including demarcation, after the plants
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have been cstablished. Presemtly, there is no proviston under
the Industries (Development & Regulation) Act, 1951 to take
action agaiast breach of conditions of the licence. However,
The Ministry of Industry is seized of the problem and is consi-
dering suitably to amend the Industries (Development & Regu-
lation) Act, 1951.

3.103. Under the present Industries (Development & Regulation)
Act 1951, it is not possible to incorporate any new conditions
for demarcating areas after the plants lrave been established.
The Government of Haryana has been considering demarcating
milk shed areas of the various plants in the State. It has,
however, not been possible for Haryana to supply milk to the
D.M.S. as the milk produced in that State is needed for the
plants set up there. With the setting up of State Dairy Cor-
porations/Federations in the States of Rajasthan, Punjab,
Haryana & U.P., D.M.S. is procuring milk through these
Bodies in bulk directly, thus obviating the need for demarca-
tion of individual dairy plants.”

1.13. The Committee had expressed their dissatisfaction that several
milk product wmits in the organised sector located sround the operation
areas of Delhi Milk Scheme had turned out products beyond their licensed
capacity in violation of the provisions of the licences issued to them. The
Committec had deplored the casualness on the part of the authorities con-
cerned in not taking action to enforce strictly the provisions of the licences
issued to such units. In the action taken note furnished to the Commitiee,
the Ministry of Agriculture & Irrigation (Department of Agriculture) bave
tried fo justify manufacturers’ action on the plea that in order to achieve
greater production, Government allow manufacturers to produce 25 per
cent in excess of their licensed capacities. The Committee are pained to
mote that Government allowed this policy to be followed even in respect
of milk product units knowing fully that the Defhi Milk Scheme had been
facing great difficulty in procurement of milk because of diversion of milk
from the milk shed arcas of Delhi Milk Scheme to the milk product fac-
fories. In the circumstances, it was expected that care would be taken
by Government to check the excess production of the milk product units
so that the Dethi Milk Scheme could procure milk to meet their demands
fully. Since the Ministry of Agriculture & Irrigation (Department of Agri-
culture) have stated that the observation of the Committee in this regard
kas been noted by them for futurc guidance, the Commnittee would like to
know the specific steps taken by Government to check cxcess production
by the mitk product units located around the milk shed areas of Deltd Milk
Scheme.

1.14. The Committee had pointed out that one of the effective steps to
restrict e procurement of mflk by the Mik Product Units could be to
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demarcate the milk shed areas of Delhi Milk Scheme. In the Action
Taken Note furnished to the Committee, it has been stated that the Ministry
of Industry is seized of the problem and is considering suitably to amend
the Industries (Development and Regulation) Act, 1951 since under the
present provisions of the Act no action could be taken against breach of
conditions of the licence,’ The Committee urge that early decision may be
taken in the matter so that diversion of milk from the milk shed areas of
Delhi Milk Scheme to the milk product factories is checked immediately.

1.15. The Committee had also desired Government to finalise the pro-
posal of demarcating milk shed areas for each processing unit in and around
Delhi expeditiously. In reply, it has been stated that und:r the Industries
(Development & Regulation) Act, 1951, it is not possible to incorporate
any new conditions for demarcaling areas after the plants have been estab-
lished. With the setting up of State Dairy Corporations/Federations iw
the States of Rajasthan, Punjab, Haryana and Uttar Pradesh Delhi Milk
Scheme is procuring milk through thess Bodies in bulk directly, thus ob-
viating the need for demarcation of areas for individual dairy plant. The
Committee feel that even though at present the Delhi Milk Schome is pro-
curing nilk from State Dairy Corporations ec., the demarcation of the milk
shed areas for Delhi Milk Scheme would facilitate procurement of itk
exclusively for the Delhi Milk Scheme.

Sale of milk to Rajasthan Go Sewa Sangh, Bikaner
(Paragraph 4.85—Sl. No. 48),

1.16. Expressing concern over the sale of milk to Rajasthan Go Sewa
Sangh, Bikaner, the Committee in paragraph 4.85 of the Report, had ob-
served:

“The Committee note that Delhi Milk Schcme had sold milk to
Rajasthan Go Sewa Sangh, Bikaner from April, 1969 to
December, 1973 for distribution in Bikaner city on the basis
of procurement price plus 21.5 paisc per litre to cover the
handling charges (excluding the over-heads). As the cost of
handling the milk in Bikaner was higher than the rate of 21.5
paise per litre, the Delhi Milk Scheme had to suffer a loss of
0.91 lakhs for the above sale. The Committee would like to
know the circumstances under which the milk was sold to ths
Sangh at a loss, particularly at a time when the procurement
of milk from Bikaner was showing a downward trend and the
milk was required for the dairy in Delhi.”

1.17. In their Action Taken Note dated 31 July, 1978, the Ministry

of Agriculture & Irrigation (Department of Agriculture) have stated:
“D.M.S. sold milk to Rajasthan Go Sewa Sangh, Bikaner for distri-
bution in Bikaner city on the basis of procurement price plus
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21.5 paise per litre to cover the handling expenses (excluding
overheads) on the basis of decisions taken in the 33rd meet-
ing of the Management Committee of the Governing Boby for
D.M.S, held on 27-1-1968 although, D.M.S. had propossd at
item No. 3 of the agenda note to charge 28 paise per litre to

the Rajasthan Go Sewa Sangh, Bikaner, '

1.18. The Delhi Milk Scheme had sold milk to Rajasthan Go Sewa
Sangh, Bikaner from April, 1969 to December, 1973 for distribution in
Bikaner City on the basis of procurement price plus 21.5 paise per litre to
cover the handling charges (excluding the overheads). In view of the fact
that the cost of handling the mlk in Bikaner was higher than the rate of
21.5 paise per litre and the Delhi Milk Scheme suffered a loss of Rs, 0.91
lakh on this account, the Committee had desired to know the circumstances
under which the milk was sold to the Sangh at a loss. The Committee find
from the Action Taken Note furnished by the Ministry of Agriculture &
Irrigation that although the Delhi Milk Scheme had proposed 28 paise per
litre to cover the handling charges, the Management Committee of the
Governing Body for Delhi Milk Scheme at its meeting held on 27 January,
1968 had decided to charge 21.5 paise per litre to cover the handling ex-
penses (excluding the over-heads). The Conmnittee regret that Govern-
ment have not explained the reasons which influenced the Managing Com-
mittee not to agrec to the proposal put up by the Delhi Milk Scheme. The
Committee deplore the perfunctory manner in which their recommendation
has been dealt with and continuous efforts made to suppress the facts from
them. This gives rise to suspicion that decision to sell milk to Go Sewa
Sangh was not made deliberately on merits. The Committec are of the
view that members of the then Managing Committee should, in the absence
-of valid reasons, be personally made responsible to make good the loss.
The Committee expect that the Ministry of Finance (Department of Expen-
diture) Public Accounts Committee Cell will issuc suitable instructions to
the various Minis‘ries so that the replies furnished to the Committee are
sclf explsmatory and conclusive,

Utilisatiom of buticr oil in milk (Paragraph 4.87—SI. No. 50)

1.19. Expressing concern over the utilisation of butter oil for produc-
tion of milk, the Committee in paragraph 4.87 of the Report, rad observed:

“The Committee note that for increased production of ghee of 6.74
lakh kilograms in 1972-73 and 5.66 lakh kilograms in 1973-74,
fat was diverted from raw milk and to make up the resultant
shortfall of fat large quantities of butter oil was used up for
preparation of pasteurised milk. This step had to be taken as
the gir-conditioning unit for butter oil storage provided for in
the second phase expansion at an estimated cost of Rs. 8 lakhs
2696 1L.S—2
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had not been installed. Had this been done, the Committee
feel, the problem of spoilage might not have arisen. The
Committee would like the Delhi Milk Scheme to work out the
comparative economics (including foreign exchange implica-
tions) of the substitution of fat in raw-milk by butter oil in the
production of pasteurised milk and use of fat in the raw milk
for production of ghee so that butter oil for production of ghee
is used economically, judiciously and also keeping in view
health considerations.”

1.20. In their Action Taken Note dated 31 July, 1978, the Ministry
of Agriculture & Irrigation (Department of Agriculture) have stated:

“During 54th Meeting of the Management Committee of D.M.S.
heid on 12th October. 1977, it was decided that Butter-Oil will
not be used just to bring-down the cost of fresh-milk. It was
also decided that all efforts should be made to procure adequate
quantities of milk, and that Butter-Oils should be used only
when D.M.S. does not get adequate quantities of fat from the
procured milk. This decision of the Management Committee is
now being followed and D.M.S. is no longer producing ghee
and using Butter-Oil, as pointed out in this para by the Com-
mittee. The question of working out the comperative econo-
mies of substitution of raw-milk by Butter-Oil, therefore, does
not arise. D.M.S. is now concerned to cater to the basic need

of the consumers rather than to effect economy by the use of
butter oil”.

1.21. The Commit‘ee had pointed out that on account of diversion of
fat from raw milk for the production of ghee during 1972-73 and 1973-74
and to make up the resultant shortfall of fat large quantities of butter oil
was used for preparation of pasteurised milk. The Committee bad, therc-
fore, desired the Delhi Milk Scheme to work out the comparative cconomics
(including foreign exchange implications) of the sub titution of fat in raw
milk by butter oil in the production of pasteurised milk and use of fat in
the raw milk for preduction of ghce so that butter oil for production of
ghee is used economically, judiciously and also keeping in view hecalth
considerations. The Ministry of Agriculture and Irr'grtion (Department of
Agricolture) in their reply have stated that the Management Committee of
the Delhi Milk Scheme at its meeting held on 12 October, 1977 had decid-
ed that the butter oil will not be used just to bring down the cost of fresh
milk. It was also decided that butter oil should be nsed only when the
Delhi Milk Scheme does not get adequate guantities of fat from the procured
milk,. The Ministry have also stated that the Delbi Milk Scheme is no
lenger producing ghee and using butter oil. The Committce feel that as
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the pessibility of wsing butter oil is not ruled out in the event of less avail-
ability of fat from the procured milk, it would be proper to work out the
comparative economics (including foreign exchange implications) ef the
substitution of fat in raw milk by butter oil in the production of pasteurised
milk as and when the eventuality arises.

Complaints (Paragraph 5.51—Sl. No. 67)

1.22. Dealing with the increase in the number of complaints against

the functioning of booths, the Committee in paragraph 5.51 of the Report,
had observed:

“The Committee need hardly point out that the working of a public
utility service like the Delhi Milk Scheme has to be judged by
the extent of satisfaction afforded to the beneficiaries. Judging
from the increasing trend in the number of complaints the
Committee cannot but come to the conclusion that the func-
tioning of the booths is far from satisfactory and needs to be
looked into so as to effect improvements. They would, there-
fore, urge that a detailed survey of the depots may be conducted
periodically with a view to identify the difficulties. The Com-
mittee would suggest that every depot should maintain a com-
plaint box, wherein all written complaints concerning the
functioning of the booth may be dropped by the token holdars.
The keys of complaint boxes may be kept by the Milk Distri-
bution Officers in their custody who should arrange to collect
all the complaints, register them and initiate action thereon.
The complaints should be looked into without loss of time and
the complainants apprised of the action taken in definitive
terms.”

1.23, In their Action Taken Note dated 31 July, 1978, the Ministry of
Agriculture and Irrigation (Department of Agriculture) have replied as
follows:—

“The suggestion to maintain complaint box at the depots has been
considered in the past, but due to the fact that even the notices
are removed by the miscreants as also the doors, window panes,
locks and latches, it has not been considered feasible to affix
complaint boxes at the depots.

Delhi Milk Scheme has however set up a complaint Cell with Phone
No. 585426, which functions round the clock. The complaints
received on phone & by post are registered in the complaint
register and prompt action is taken. The complainant is also.
informed about the action taken on his complaint.”
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1.24. While appreciating the difficulty in maintaining complaint boxes
at each Depot, the Committee are constrained to note that Government
have not furnished any reply to their specific recommendation that a detailed
survey of the depo!s might be conducted pericdically so that the difficulties
of the beneficiaries are identified and speedy renedial measures taken

thereon. The Committee would like to be apprised of the action taken by
Government in this regard.

Maintenance of tickiers bv the depot managers (Paragraph
5.53—S1. No. 69)

1.25. With regard to maintenance of ticklers by the depot managers
for checking mal-practices, the Committee in paragraph 5.53 of the Report,
had observed:—

“The Audit has pointed out that though instructions exist to ensure
that no token holder is denied milk altogether, no relative
records were available to indicate the eflectiveness of these
instructions and the extent to which genuine demand of the
token holder was fulfilled. During evidence the Committee
have been informed that upto 3 bottles a token holder is en-
sured full quota and for more than 3 bo'tles it depends upon
the availability of milk supply. The Committee consider that
in order to check mal-distribution of milk, it is of paramount
importance that the depot manager invariably maintains the
ticklers showing the tokens presented, quantities authorised
and issued and that such ticklers should be ‘checked and
counter-signed by the field officers during their surprise visits.”

1.26. In their Action Taken Note dated 31 July, 1978, the Minis:ry
of Agriculture & Irrigation (Department of Agriculture) have stated:

“Generally, full supply of milk is ensured to token holders. but
sometimes due to unforeseen circumstances i.e. breakdown of
the machinery etc. in the Central Dairy. the cut in the supply
becomes unavoidable.”

1.27. The Committee had recommended that in order to check mal-
distribution of milk, the depot manager should invariably maintain the
ticklers showing the tokens presented, quantities aw‘horised and issued and
such ticklers should be checked and counter signed by the field officers
during their .surprise visits. The Commi‘tee are unhappy to note that the
Ministry of Agriculture and Irrigation (Department of Agriculture) have
not replied to their specific recommendation and indicated the action taken
by them on it. The Committee deplore such an attitude and would like
to know without further loss of time whether the depot managers have been
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instructed to maintain the ticklers as suggested by them and whether the
ticklers are checked and countersigned by the field officers while on their
surprise visits. The Committee feel that maintenance of ticklers is neces-
sary not only to ckeck mal-distribution of enilk but also it reveals whether
all the registered token holders are turning up regularly for the milk supply.

In case no milk is being supplied regularly against token for some reason-
able time, steps can be taken to cancel such tokens.

Display of board at milk depot

(Paragraph 5.54—Sl. No. 70)

1.28. Suggesting the display of a board indicating the supplies received,
the number of token holders etc. at the milk depot, the Committee in para-
graph 5.54 of the Report, had commented as follows:

“The Committee would also like the Delhi Milk Scheme to consider
the feasibility of displaying at some prominent place at the
depot a board showing the supplies received (in bottles), the
number of token holders with total requirements registered, etc.
This will help in creating confidence among the token holders
that their requirement beyond 3 bottles is not being reduced
at the discretion of the depot manager.”,

1.29. In their Action Taken Note dated 31 July, 1978, the Minisiry
of Agriculture and Irrigation (Department of Agriculture) have stated:

“The quota of the milk supplied at the depots is shown in the docket
showing the No. of crates supplied at the depot and the token
holders are thus aware about the exact quota of milk received
at the depot. Further, Depot Advisory Committee formed by
the token holders are also watching this aspect.”

1.30. The Committee are unhappy to note that the Ministry of Agri-
culture and Irrigation (Department of Agriculture) have not advanced any
argument for not agreeing to the proposal made by them regarding dis-
playing of a board at the depot showing the supplies received; the number
of token holders with total requirements registered etc. In the opinion of
the Committee the display of such board would help in creating confidence
among the token holders. The Ccmmittee need not point out that such
boards are displayed even at the chemists, ration and other shops so as to
help the customers to know the actual stock position. The Committee,
therefore, reiterate their recommendation and would like to be informed
categorically whether Government have accepted their recommendation in
regard fo display of a board at the depot showing the supplied received (in
bottles), the number of token holders with total requirements registered, etc.
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ldle Plant and Machinery
(Parggraphs 8.22 to. 8.24—SI. Nos. 89 10 91)

1.31. Expressing concern over certain items of plant and machinery
lying idle with the Delhi Milk Scheme since their acquisition, the Com-
mittee in paragraphs 8.22 to 8.24 of the Report, had observed:

“8.22. The Committee are distressed to note that several items of
plant and machinery costing Rs. 41.54 lakhs have been lying
idle with the Delhi Milk Scheme since their acquisition. They
find that more than a decate has passed since the automatic
recrating and decrating machines, milk evaporating plant and
cheese plant were acquired by the Delhi Milk Scheme and
have not been put to use for one reason or the other. In this
context it is relevant to mention that the Public Accounts
Committee in their Sixth Report (Fifth Lok Sabha) had also
stressed the need for utilisation of these machines. The Com-
mittee note that despite the fact that the technical experts of
the National Dairy Development Board who had inspected the
automatic recrating and decrating machines in March, 1975
and recommended their disposal, nothing tangible has been
done in this behalf.

8.23. The Committee note that although the Ministry had intimated
to them in 1972 that the Milk evaporating plant would be
commissioned in about six months, they are surprised to find
from the informration furnished to the Committee in July, 1977
that it has not been commissioned so far for lack of spare
parts. The Committee would like to be informed of the speci-
fic steps taken to expedite the commissioning of the plant
The fact that the plant has been lying idle since 1963 and the
Delhi Milk Scheme were carrying on without it all these years,
gives rise to the doubts in the mind of the Committee whether
the purchase of the evaporating ptant was absolutely necessary.

8.24. The Committee note that the Delhi Milk Scheme failed to
establish the cheese plant at Bikaner. They also note that efforts
are being made to establish it at Mathura and that the sanction
of the Government of Uttar Pradesh is awaited.”

1.32. In their Action Taken Notes dated 31 July, 1978, the Miaistry
of Agricultuse & Irrigation (Departmeat of Agriculture) have stated:
“822-8.23. The CGoverament are comsidering to use soms of the

components of the reorating and decrating plamts which can be
put on the old bottling plant. After that the sanction for the
disposal of this plant would be accorded. Government has
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already taken decision to dispose of the equ'pment of the
Balancing Station and also Cheese Plant.  Surplus reports has
been sent to DGS&D who are calling tenders for their sale.
So far our efforts to commission milk evaporating plant have
not succeeded due to non-availability of some of the spare
parts. [Efforts are being made to import these spare parts.

‘The matter has already been explained in detail tv the P.A.C.
separately in response to the recommendation of th: P.A.C. in
its Sixth report referred to in the para.

8.24. It has since been decided not to set up Cheese piant under
DMS. The equipment has since been put up for sale through
DGS&D.”

1.33. The Committee had noted that several items of plant and machi-
nery costing Rs. 41.54 lakhs were lying idle with the Delhi Milk Scheme
since their acquisition. It is regrettable that the Ministry of Agriculture
and Irrigation (Department of Agriculture) in their action taken note
have npot  indicated the conclusive action taken by them
in regard to vse or disposal of the plants and machinery. The Committee
need hardly emphasise that all out efforts should be made either to com-
mission the plants or to dispose of the machinery without loss of further
fime as these have been lying idle for more than a decade.



CHAPTER 11

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation

1.25. The Committee note that the Dethi Milk Scheme functions as a
departimental under the direct control of the Ministry of Agriculture and
Irrigation (Department of Agriculture) and for its eflicient working have
constituted a Governing Body under the chairmanship of Minister of Statc
in thc Ministry and the Chairman, Delhi Milk Scheme as the Member-
Secretary. The Governing Body considers matters of general policy relat-
ing to the Scheme, such as procurement and distribution of milk, manu-
facture of milk products, general pricing policy for milk and miik products,
annual budget and review of progress of the Scheme and any matter of
general importance, which' may be referred to the Governing Body by
Government. The Governing Body functions through a Management
Committee comprising the Secretarv of the Ministry as its Chairman and
"five other Members one of whom is the Chairman, DMS and the other
four are officials of the Ministry. The functions of the Managing Com-
mittee are to provide guidance to the Chairman, Dethi Milk Scheme, in
matters of policy arising ovt of day-to-day working of the Scheme and
take decisions on important matters connected with day-to-day working
matters of major policy required to be placed before the Governing Body,
and matters of general importance which may be referred to the Manage-
ment Committee by the Government. The Governing Body and the
Management Committee are required to meet as often as necessary but
not less than once a quarter. The Committee, however find that during
1972-73 and 1973-74 and upto January, 1975, the Governing Body had
met thrice and the Management Committee had met four times only. The
last meetings of the Governing Body and the Management Committee were
held on 14 May 1975 and 25 July 1973 respectively.

1.26. The Committee are constrained to point out that the Governing
Body and Management Committee which were constituted by Government
1o ensure efficient functioning of Dethi Milk Scheme and to resolve pro-
blems expericnced in its working failed to meet as frequently as required
to transact their business. No convincing explanation has been furnished
to the Committee during evidence in this regard.

18
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1.27. The Committee cannot accept the plea that as Plan Progress
Review Comumittee meetings were being  conducted by the Department
where the Chairman Delhi Milk Scheme and other concerned officials were
present, it was not found necessary to hold the meetings of the Goveming
Body and the Management Committee. It need hardly to be pointed out
that while the Progress Review Committee meetings are being held in the
Directorate of Statistics under the Chairmanship of a Joint Secretary/
Additional Sccretary, the Governing Body was required to meet under the
Chairmanship of the Minister himself while the Management Committee’
had the Seccretary of the Ministry as Chairman. The Committee feel that’
it was incumbent upon the Chairman of the Delhi Milk Scheme, who was
the convener for the Governing Body and a Member of the Management
Conimittee, to have moved in the matter, brought up his problems and
sought guidance. The Committee note that Government have now belatedly
issued directions to the Chairman, Delhi Milk Scheme to convene the
meetings of these Bodies regularly in accordance with the provisions of the
Regulations. The Committee would like the Secretary of the Ministry, who
is a membear ot both the Bodies, to make sure that these Bodies meet '
regularly and that problems of the Dethi Milk Scheme are gone into in
depth and resolved. v

1.28. The Committee note that it was in 1964 that the Expert Com-
mittee appointed to review the working of the Delhi Milk Scheme recom- -
mended that it may be converted into a company. Government took five
years to decide that instead of converting it into a company, it may be made
into a statutory corporation. A Bill was introduced towards the end of the
4th Lck Sabha in 1970 and the 5th Lok Sabha in 1976 and on both these
occasions because of the dissolution of the House the consideration of the
Bill remained inconclusive. It is thus evident that though the need for
putting the DMS on a statutory basis in the interest of better and efficient
functioning was realised eight years ago the objective has not been achieved
because of the hesitant and inconclusive Government action.

1.29. The Committee stress that Government should pursue this matter
conclusively so that the Delhi Milk Scheme is enabled to function efficient-
ly and with the requisite flexibility in the interest of improving the service,
reducing the overheads and cutting out the, losses to the extent possible.

1.30. The Committee have no duobt that in bringing forward the legis-
lation Government would keep in view the need for having one unified
authority for procurement and distribution of milk sa as to reduce the
overheads and maximise the facilities available to the public particularly
those belonging to the poorer and weaker sections of the society.

[

[S. Nos. 1 to 6, (Paras 1.25 to 1.30) of Appendix TIT to 46th Report_
(6th Lok Sabha)]
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Action’ Taken

The meetings of the Management Committee are now being held
-regularly since the third quarter of 1976 and the following meetings have
been held:

5ist meeting held on 15-9-1976
52nd meeting held on 10-1-1977
53rd meeting held on 23-6-1977
54th meeting held on 12-10-1977
55th meeting held on 22-2-1978

The last meeting of the Governing Body of the Delhi Milk Scheme
“was held on 7-2-77. Since then it has not been feasible to hold the mect-
dngs with the dissolution of the Parliament, the Governing Body also stood
-dissolved. With the formation of the new Government, the Governing
.Body has since been reconstituted.

The matter regarding conversion of Delhi Milk Scheme into a Corpo-
ration is under the active consideration of the Government. Meanwhile,
the Management Committee has been reconstituted and the matter of
'giving it adequate powers to make it effective is under consideration.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation

The Committee desire that the residual items of work relating to the
-second expansion programme should be expeditiously completed so that
there is no let up in the supply of fluid milk to the citizens of Delhi who
-are in desperate need of milk supply. The Committee further desire that
‘a quick assessment should be made about the progress of the second phase
-expansion scheme with a view to plug all procedural loopholes. The Com-
mittee also desire that a periodical examination should be made of all the
‘plants and machinery installed at DMS with a view to assess their perfor-
‘mance with reference to their instaled capacity. Deficiencies, if any
noticed during such inspections, should be promptly rectified.

'IS. No. 17 (Para 2.50) of Appendix IIT to 46th Report (6th Lok Sabha)]

Action Taken

The Committee’s recommendations regarding review of the residual
‘items of work relating to the second expansion programme will be follow-
ed. Periodical examination of all the plants & machinary installed at
D.M.S will also be undertaken with a view to assessing their performance
with reference to-their installed capaeity and in fact one such review is
-already wnder- progress.

[Ministry of Agriculture and Irrigation (Department of Agriculture
OM. No. 2-55/77-L.D. 1, dated 31.7.78]
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Recommendation

The Committee note that a number of concessions, such as higher rate
of commission than application to the contractor relaxation of security
deposit condition and no penalty if the entire milk handled though less
than the agreed quantity is supplied, have been given to cooperatives.
There are, however, no data available with the Dethi Milk Scheme to indi-
cate the impact of these concessions on the procurement of milk through
cooperatives, The Committee would like to urge that the D.M.S./Minis-
try should make a careful study of these and other concessions extended
to the cooperatives to see as to how far these have achieved the desired
objectives. In the light of this study, D.M.S./Ministry may consider
whether any more and if so, what concessions are needed to step up pro-
curement of milk through the cooperative system. The Committee, in fact,
desire that people, particularly those who are traditionally engaged in the
milk trade at the village level, may be encouraged to set up cooperative
societies so that they may get reasonable return for their milk. In any case,
the Committee would like that there should be an institutional arrange-
ments which is mutually satisfactory both to the D.M.S. and the coopera-
tives. Apart from the unsatisfactory and undependable supply of milk by
contractors, the Government/Delhi Milk Scheme should address them-
selves to the basic issue whether milk should not be procured from cooper-
atives and milk producers only and the contractors who act as middlemen
eliminated. The Committee would like to point out that the Mother Dairy
operating largely in the same area have been able to procure the entire
quantity of 55.71 lakhs litres of milk in 1975-76 through the cooperatives.

[S. No. 27 (Para 3.98) of Appendix III to 46th Report (6th Lok Sabha) ]

Action Taken

A Committee constituted in 1977 by the Government of India consist-
ing of the representatives of Mother Dairy, D.M.S. and the Department of
Agriculture had gone into the scale of overhead charges and other facilities
provided to the State Cooperative agencies and has already submitted its
report. This report has been sent to the respective State Governments for
their comments. Further more, D.M.S does not charges any penalty on
account of short fall in committed quaatity of milk supplied, provided all
the milk available with cooperative agencies is supplied to D.M.S./Mother
Dairy and to no other party.

[Ministry of Agriculture & Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD-1, dated 31-7-78]
Recommentintion

The Committee note that the procurement of milk direct from the farm-
ers has risen to about 21.9 per cent of the total procurement in 1975-76
through- departmental efforts although two or three years carlier it was
hardly a significant source. While the Committee appreciate these efforts
they would, nevertheless like to emphasise that intensive efforts should be
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thade to develop genuine cooperatives of milk producers and make them

the main source of procurement. For supplies procured departmentallyi-

direct from producers, the Committee would like to be assured that not

only good quality milk is procured but its cost of procurement per unit is

economical as compared to milk procured through genuine cooperatives of
producers. The Committee would also urge that in the matter of payment
to the producers care should be taken that no intermediaries are involved.

{S. No. 28 (Para 3.99) of Appendix 111 to 46th Report

(6th Lok Sabha)]

Action Taken

Under its Department milk procurement programme D.M.S. makes pay- .

ment to the small milk producers/farmers at the point of collection in the
villages itself through its own staff and no intermediaries arc involved.

[Ministry of Agriculture and Irrigation (Department of Agriculture) .

OM. No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation

One of the main reasons for shortfalls in the procuremznt of milk has

been the keen competition which Delhi Milk Scheme has to face from a
number of milk product factories located in the vicinity of Dethi and private
dealers, who are in a position to pay higher procurement prices because of
the higher returns as compared to liquid milk. The Committee have been
informed during evidence that it was only in 1970 that a decision was taken
to give COB (Carry-on-business) licences in respect of those units which
were there before 1970 and that there was no condition in their licences to
the effect that they should not procure from Delhi Milk Scheme milk shed

areas. In respect of those which came up after 1970, such a condition has

been prescribed.

[S. No. 29 (Para 3.100) of Appendix III to 46th Report
(6th Lok Sabha)]

Action Taken

This is a statement of facts and thus there are no comments to offer.

[Ministry of Agriculture & Irrigation (Department of Agriculture) .

O.M. No. 2-55/77-LD. 1, dated 31-7-78]
Recomimendation

The Committee welcome the idea of National Grid Scheme sponsored -

by the Indian Dairy Corporation to procure milk- from surplus areas for

supply in the deficit areas. The Committee expect the Delhi Milk Scheme .
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“to take full advantage of the National Grid Scheme and make good their
shortfalls in the lean period through the Grid Scheme and thus save on
the use of imported skimmed milk powder.

[S. No. 34 (Para 3.105) of Appendix 1Il to 46th Report
{6th Lok Sabha]

Action Taken

D.M.S. is already procuring milk in bulk through the State Dairy Co-
operative Federations/Corporations established in the northern grid. The
view of the Committee has been noted for compliance.

[Ministry of Agriculture & Irrigation (Deptt. of  Agriculture)
O.M. No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation

The Committee note that 7 collection and chilling centres located in
Bahadurgarh, Alipur, Najafgarh, Bavana. Sonepat, Kharkhoda and Sampla
were closed between January, 1965 and September, 1971 on account of
uneconomical operation and non-availability of milk. Besides the expendi-
ture on land, building and other ancillary works, the expenditure incurred
on the plant and machinery of these centres was Rs. 17.43 lakhs. Tt has,
however, been stated on 26th July, 1977 that the closed centres, the milk
collection and chilling centres of Najafgarh and Bawana were recommis-
sioned w.e.f. 17th September, 1976 and 17th November, 1676 respectively.
‘The Committee have further been informed on 26th July 1977 that two
more milk collection and chilling centres at Kama and Pilkhuwa had to be
closed down w.e.f, 1st February, 1975 and 27th March, 1975 respectively
Kama centre was closed down as per agreement with M/s. Dalmia Dairy
under which the Delhi Milk Scheme would not collect milk in the Delhi
Milk Scheme milk shed area in Gurgaon. Pilkhuwa centre had to be closed
-down due to fall in milk collection in the area as also due to proximity of
‘Massuri and Guloathi centres where the m’'lk collected in this area couid
be conveniently handled.

[S. No. 35 (Para 4.20) of Appendix IIl to 46th Report
(6th Lok Sabha)]

Action Taken
No comments.
[Ministry of Agriculture & Trrigation (Deptt. of  Agriculture)
OM. No. 2-55/77-LD. 1, dated 31-7-78]
Recommendation

The Public Accounts Committee in their 27th Report (4th Lok Sabha)
(April 1968) had recommended that the Delhi Milk Scheme should find
alternative avenues of using the buildings of the closed milk collection and
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chilling centres and that the machinery available at thesc centres should bt
transferred early to other places where the new centres were to be set up.
In reply to the recommendation, the Department of food and Agriculture
informed the Committee in 1967 that “the plant and machinery installed.
at Bawana, Najafgarh, Bahadurgarh and Alipur will be shifted to Bhadus,
Punhana in Gurgaon District where land has been acquired for establiching
chill'ng centres and to Mahajan in Bikaner. Since the capacity of Mahajan
Centre is being planted double that of the other centres two sets of equip-
ment will be shifted to that place. Plant and machinery has not been
installed at Sampla. As regards disposal of buildings at Bawana, Alipur
and Najafgarh, their availability is being intimated to the various Ministries,
attached and subordinate offices of the Government of India and the Dethi
Administration. On hearing from interested Departments further action
will be taken.”

[S. No. 36 (Para 4.21) of Appendix Il of 46th Report
(6th Lok Sabha)]

Action Taken

No comments.

[Ministry of Agriculture & Irrigation (Deptt. «f  Agriculture)
O.M. No. 2-55/77-LD. I, dated 31.7.7&]

Recommendation

It is evident from the Audit Report thay during the period 1969 to 1971
some more chilling centres had been closed. It is also seen from the reply
of the Ministry quoted in paragraph 4.60 of the Report that the proposal
of the Scheme to set up a Milk Collection and Chilling Centre at Mahajan
in Bikaner, has not materialised. The Committce regret that despitc the
assurances given by the Government to the Public Accounts Committee,
the milk collection and chilling centres remained closed for four years and
longer periods and conclusive action to put surplus plant and machinery
to alternative uses was not taken by Milk Scheme. It was only in April,
1974 that a Committee of officers was constituted to go into the question
of utilisation of the machinery available with the closed milk collection and
chilling centres. The Committee of Officers submitted its report on 20th
September, 1974 and recommended the disposal of the plant and machinery
quickly as there was little possibility of establishing new centres in the exist-
ing milk-shed areas of Delhi Milk Scheme. Since the recommendations of
the Committee were based on certain assumptions, the Chairman, Delhi
Milk Scheme, issued fresh guide-lines to the Committee of Officers on 26th
September, 1974 and ordered a review. The Committee again met on 22nd’
January, 1975 and submitted another report on 24th January, 1975 where--
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in they recommended the utilisation of the plant and machinery for com--
missioning of new centres and for strengthening the existing ones.

[S. No. 44 (Para 4.40) of Appendix 1II to 46th Report
(6th Lok Sabha)]
Action Taken

No comments.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-L.D. 1, dated 31-7-78]

Recommendation

According to the information furnished to the Comniittee, the Milk
Coliection and Chill'ng Centre at Soncpat has already been commissioned
and efforts are being made to recommission the centres at Bahadurgarh ard
Kharkhoda. As non-utilisation of machinery purchased at nieavy capital
cost constitutes a recurring loss, the Committee would like the Ministry/
Dethi Milk Scheme to ensure that arrangements for proper utilisation of the
assets of the closed milk collection and/chilling centres are finalised with-
out delay and implemented in entirty. They would also like to impress
that in future before setting up such centres. Delhi Milk Scheme should
ensure that raw milk is available in adequate quantity in the areas of collec-
tion and the centres do have proper handling and chilling capacities.

[S. No. 39 (Para 4.24) of Appendix III to 46th Report
(6th Lok Sabha)]

Action Taken

The milk collection and chilling centres were closed as indicated below
for rcasons indicated against each,

N».  Namzof the Date of Reasons for closing Remarks
Centre commissioning the centre
t. Bitwaduargarh; . October, 1962 Due to non-availabi-

lity of milk.

2. Alipur . . . 1961-62 Uneconomical

3. Najafgarh . . 1961-62 operation, Recommissioned in
Sept., 1976.

4. Bawana . . . 1961-62' Recommissioned in
Nov., 1976.

5. Sonepat . . . 1968-69. Recommissioned in
1974 and thereafter
temporarily closed
inJan., 1977.

6. Kharkhoda . 1953-64 Non-availability of milk.

7. Samola . . . scember, 1962 Only building was

constructed. No
machinery was
installed due to non-
availability of milk.

- —————
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On the basis of the recommendations of the Committee of Officers, the
,plant and equipments of closed chilling centres indicated above were utilised
by shifting the major plant and equipment at M.C. & G.C. Kama, Mathura
‘and Bikaner. D.M.S. received and chilled substantial quantities of milk at
these new Chilling Centres without buying any new equipment and thereby
.saved substantial amount involved in buying new equipments. Besides, the
above important equ:pment, compressors, boiler, can washer, cooling tower
etc. had also been shifted fiom these closed chilling centres to the function-
ing chilling centres where these equipments had become unserviccable.

[Ministry of Agriculture & Irrigation (Deptt. of  Agricuiture)
O.M. No. 2-55/77-LD. 1. dated 31 7.78]

Recommendation

The Committee are surprised to find that Government huave not worked
+out the economics of the various milk collect'on and chilling centres set up
by the Delhi Milk Scheme. In the absence of such an exercise the Com-
mittee are unable to understand how the Delhi Milk Scheme ensured that
the cintres were functioning in the best financial interest of Government.
In fact, the Committee note that except milk collection and ch'lling centre
at Mathura, all other centres were working far below their installed cape-
city., The maximum and minimum utilisation of some centres during 1976-
77 has been below economic level. These cases are of (i) Massuri (51 per
cent and 10 per cent), (ii) Niwar (18 per cent and 8 per cent), Pilony (29
per cent and 8 per cent) and Sardhana (352 per cent and 16 per cent). In
view of the fact that a number of milk collection and chilling zentres had to
be clused down in the past due to their uneconomic operation, the Com-
mittee desire that Government should work out economics of all the centres
without any loss of time and take timely action to improve the'r working
where necessary. It is also proper that Government should clearly lay
down policy about location and running centres in consultation with the
" State authorities and others concerned.

[S. No. 40 (Para 4.25) of Appendix 111 to 46th Report
(6th Lok Sabha)]

Action Taken

The milk collection at any particular centre depends on the pricing
policy and the competitive claims from other buyers. D.M.S. huas been
facing this problem for several years and the private contractor is always
at an advantagious position vis-a-vis D.M.S, with regard to the prices as
it do#s not have to maintain any strict standards about the quality. More-
-over, he can fluctuate his prices in the field without making anv reference
“to anybody. Whereas in a Government organisation price has to bz fixed
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for a certain period and the field staff have to maintain the prices. Although
D.M.S. has not fixed any economic levels for the functioning of various
<hilling centres but from experience it has been taking administrative actione
from time to time to close down those chilling centres whe're: procurement
falls below the certain level. During summer, it is generally a phenomenon
that availability of milk falls down considerably. DMS possibly closes
down Centres during summer as there is no other source of supply and
will have to bear very high cost of over-heads during this period. How-
ever, DMS is making an attempt to fix some economic norms for the func-
tioning of these chilling centres, Moreover, since DMS has now decided
to ultimately procure milk from the cooperatives only, this problcm will be
solved automatically. Till such time, as DMS switches over to the coopera-
tives completely for raw-milk requirements, the observations of the Com-
mittee will be kept in view and efforts made to fix the economic norms as
suggested.

[Ministry of Agriculture & Irrigation (Deptt. of  Agriculture)
OM. No. 2-55/77-LD. 1, dated 21.7.78]

Recommendation

The Committee are perturbed over the increasing trend in sourage of
milk as they note that it has increased from 26.98 lakh litres in 1971-72
to 58.52 lakh litres in 1975-76. The reasons adduced for the sourage
of milk are prolonged interruptions in power supply at milk collection
and chilling centres and break-down of vehicles etc. The Committee note
that the Delhi Milk Scheme has since taken remedial measures in this
regard by providing generators in all the Centres and additional milk
tankers for transportation of milk to the Central Dairy. Since sourage of
milk reduces to that extent the availability of pasteurised milk, the Com-
mittee need hardly emphasise that concerted measures should be taken
to ensure that the precentage of sourage of milk with reference to the total
procurement is kept to the minimum or at least to the norms which may
be determined on the basis of past experience of normal years.

[S. No. 41 (Para 4.39) of Appendix III to.46th Report (6th
Lok Sabha)].

Action Taken

The recommendations of the Committee have been noted and all
possible efforts are being made to reduce the incidence of sourage. 1In
fact, it has been already laid down that not more than 10% of the total
supplies as may be accepted sourage from the Co-operatives of Rajasthan
and U.P.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
OM. No. 2-55/77-LD 1, dated 31-7-78].

2696 1L.s—3 ‘ - Ceee
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Recommendaﬂon .

* The Conmnttee are distressed to' note that on account of madequa‘te
capacity of handling of sour skimmed milk (milk left aftet separating the
fat for production of ghee), the Dethi Milk Scheme had to sell 6.57 lakh
litres of sour skimmed milk in 1973-74 and 22.23 lakh litres in 1974-75
and 36.73 lakh litres in 1975-76 to outside parties according to contracts
entered with them. Since the sale of butter milk powder fetches a higher
price than sour skimmed milk, it is but proper that the Ministry should
examine the feasibility of acquiring additional capacity for milk drying
so that more sour skimmed milk is converted into butter mitk powder. The
Comnrittee would like to be informed of the action taken in this behalf.

'[S. No. 42 (Para 4.38) of Appendix III to 46th Report (6th
Lok Sabha)].

Action Taken

The incidence of sourage has decreased considerably during the last
2 years and D.M.S. was not required to sell any sour skimmed milk dur-
ing these years. Any such problem is not anticipated in the future, as
DMS has the required capacity to handle sour milk and it is within its
capacity for processing and converting it into Butter Milk Powder.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
OM. No. 2-55/77-LD.], dated 31-7-78].

Recommendation

The Committee would like to point out that one of the Dairies M/s.
Dalmia Dairies Bharatpur have increased the intake of sour skimmed milk
by nearly 9 times in 1975-76 as compared to 1974-75. The Committee
would like the Ministry/Delhi Milk Scheme to find out as to how this and
other processing Dairies who purchase sour skimmed milk are able to
utilise it to economic advantage with a view to see whether by providing
some additional/balancing equipment the Delhi Milk Scheme could not
utilise the entire or at least the bulk of sour milk for processing, thus
cutting down on the losses.

[S. No. 43 (Para 4.39) of Appenchx I to 46th Report (6th
Lok Sabha)]

Action Taken ‘ ,
DMS _is primarily a fluid milk dairy It is not though desirable to
handle sout milk alongwith good milk, but whenever some quantity of"
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mifk gets sour, it is converted into casein for which adequate arrangements
exist in the D.M.S.

[Ministry of Agriculture & Irrigation (Deaptt. of Agriculture)

OM. No. 2-55/77-LD.1I, dated 31-7-78].

Recommendation

It is not clear to the Committee as to how sour milk is purchased by
the Delhi Milk Scheme specially when it has been stated that there is not
enough capacity available to handle even the milk which turns sour either
im the process of collection or transport. This aspect needs to be gone
mto with a view to see that sour milk is not purchased unless it is abso-
lutely essential and economic to do so in the overall interest of the plant.

{S. No. 44 (Para 4.40) of Appendix III to 46th Report (6th
Lok Sabha)].

Action Taken

It is true that the D.M.S. should not buy any sour milk, but taking
into account the practical difficulties involved in the business of procure-
ment of milk, purchase of sour milk upto a certain extent becomes abso-
lutely essential, as otherwisc the supplier may lose the sour milk and it
will be national loss if it is not processed in the Dairv which has the
facility to process the sour milk. 1In fact, this is a universal problem,
and all dairies have to face this problem in the country. By constant
efforts, one can only reduce the percentage of sourage which has always
been attempted. In fact, during the last 2 years, the total sour milk re-
ceived by D.M.S. is well below 10% for which there is capacity to handle.
Now we have switched over to the Cooperatives for a major portion of
our requirement of milk supplies and we have been insisting on limiting
the sourage within the limits of 10%.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
OM. No. 2-55/77-LD.1, dated 31-7-78].

Recommendation

The Committee are also perturbed to find that the losses of fat and milk
in transit from Bikaner Centre to the Central Dairy were much higher ‘than
those sustained in other Centres. The average loss of fat in transit from
Bikaner Centre was as high as 4.47 per cent in 1972-73 compared to 0.79
per cent from other Centres. Similarly, the average loss of milk in transit
from Bikaner Centre was 2.12 per cent in 1972-73 while the averace loss
of milk in transit from other Centres was 0.14 per cent. This clearly indi-
cates the uneconomic working of the Centre then. Losses of fat and mitk
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had, in fact, occurred earlier also and this Committee in their 6th Report
(Fifth Lok Sabha) (1971-72) had stressed the need for conducting an inves-
tigation of the circumstances leading to the extraordinary losses in transit
during 1968-69. No worthwhile action appears to have been taken by the
Ministry in this regard. However, in January 1972, a Committee ot Offi-
cers was appointed by the Chairman, Delhi Milk Scheme, to probe into
the losses of milk in transit from Bikaner Centre.  This Committee of
Officers had very adversely commented upon the functioning of the Bikaner
Centre including the role of the officers responsible for the execution of
the job. The Committee are surprised that though the report was submitted
by the Committee of Officers in August 1975 till now no conclusive action
appears to have been taken in pursuance of the observation made by it.

So far the concerned officers have only been asked to furnish the neces-
sary explanations/clarifications. The Committee would like the Ministry/
Delhi Milk Scheme to finalise all actions on the report without loss
of further time and apprise this Committee of it together with the steps
taken to avoid recurrence of such situations in future,

[S. No. 46 (Para 4.83) of Appendix III to 46th Report (6th Lok Sabha)]
Action Taken

D.M.S. is not procuring any milk departmentally from Bikaner w.ef.
10-9-76. 1In fact, the scheme is not having any departmental procurement in
Rajasthan at all, and the entire milk from Rajasthan is being supplied through
Rajasthan milk cooperatives. However, milk is being processed depart-
mentally from some parts of U.P., Union Territory of Dethi and Haryana.
Fat losses and milk lost during transit from Chilling Centres to the Central
Dairy are well within the norms fixed, and whenever such norms are exceed-
ed at any Chilling Centre necessary action is being taken against the con-
cerned officials, Norms fixed for such losses are as follows:—

A. Fat losses .... 19,
B. SNF losses .... unto 30 qtls=0.75%
31 qtls to 100 qtle=0.50%
101 qtls to 250 gtls=0.30%
These norms are under constant review, and attempts are being made to
revise these norms to lower limit to further minimise losses.

[Ministry of Agriculture & Trrigation (Deptt, of Agriculture) O.M.
No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation
To their great surprise the Committee have learnt from a note furnished

by the Ministry of Agriculture and Irrigation (Department of Agriculture)
on 7 May, 1977 that the Bikaner Centre had been closed since 9 Septem-
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ber, 1976 as during the course of evidence no indication about the likely
closure of the Centre was given by the representatives of the Ministry and
the Delhi Milk Scheme. What has surprised the Committee more is the fact
that the closure of the Centre has come at a time when it had shown some
improvement in the procurement of milk which had picked up [rom: 47.32
lakhs litres in 1974-75 to 64.33 lakh litres in 1975-76 and the average loss
of milk and fat in transit had gone down to 1.01 per cent and 2.78 per cent
respectively. The Committee would, like to be apprised of the imperative
reasons which prompted the Government to close down the Bikaner Centre
and the alternate arrangements made in this regard,

[S. No, 47 (Para 4.84) of Appendix lII to 461th Report
(6th Lok Sabha)]
Action Taken

The departmental procurement which was the only source of supply 0
D.M.S. initially had to be gradually replaced by the milk supplied by
various milk cooperatives in the milk shed areas of D.M.S. The Rajasthan
milk cooperatives started supplying milk to the D.M.S. w.ef. 1st April, 1974,
and as and when they went on strengthening their field organisations, D.M.S.
was asked to withdraw from those areas gradually. It is under these
circumstances that D.M.S. had withdrawn departmental procurement from
Bikaner w.ef. 10-9-76. In fact, DMS has now withdrawn from all areas
of Rajasthan, and Rajasthan milk cooperatives have been supplying the
D.M.S. reasonable quantities of milk from arecas DMS has withdrawa.
Similarly, U.P. cooperatives have also been pressing DMS to withdraw
departmental procurement from U.R. area, but so far performance of U.P.
cooperatives in supplying reasonable quantities of milk to DMS has not been
very satisfactory. However, DMS may ultimately have to withdraw depart-
mental procurement even from U.P. as and when U.P. Cooperatives are 1n
a position to supply DMS much adequate quantities of milk.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD., dated 31-7-T8]

Recommendation

The Committee are perturbed to find that loss of fat and milk in pro-
cessing at the Central Dairy had been much more than the norms fixed by
the Delhi Milk Scheme. It is noted that the actual percentage of loss of
fat in excess of the norms was 3.8 per cent in April to September and 4.6
per cent in October to March in 1970-71, 4.5 per cent in 1971-72 and 4.8
per cent in 1972-73. The reasons for the increase in the fat losses as
explained by the Delhi Milk Scheme are; (i) increased use of butter oil for
reconstitution of milk on account of decline in availability of raw-milk;
i) progressive decline in the condition and performance of milk handling
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machinery; (iii) leakage of butter oil from tins during transportation; and
(iv) sticking of butter oil to the side of tins while pouring out in the hoppers,

[S. No. 51 (Para 4.88) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken
No comments are needed.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

The Committee had been informed during evidence that despite taking
a number of measures, such as replacement of plant und machinery, better
handling of butier oil in consultation with the National Dairy Development
Board, daily checks at village level and cross-checks at headquarters, import
of flow-metres to give an actual idea of fat etc., losses, continued to occur
and the National Dairy Research Institute is carrying certain trials and
are working on the problem. The Committee feel that National Dairy
Research Institute should have been asked to thoroughly investigate and
suggest remedial measures in this regard. The Committee would like the
Ministries/Dethi Milk Scheme to place before NDRJ all the facts and figures
leading to loss of fat and milk in various stages of processing so that the
problem is studied thoroughly and suitable solution found without further
delay. The Committee hope that after the problem is resolved, necessary
guidetines would be laid down for application of the results of study, The
Committee would like to be informed of the necessary steps taken in this
regard so as to reduce losses both in fat and milk, to the minimum.

[S. No. 53 (Para 4.90) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken

The entire question of fat and snf losses in the Central Dairy has been
examined by officers of DMS who has visited some other dairies in the
country like Calcutta, Bombay, Anand in this regard. DMS is in the process
of finalising the norms of such losses in the Central Dairy on the basis of
experience in D.M.S. as well as the experience of the above mentioned
dairies in the country. DMS is also requesting the NDDB to study its
problems and suggest various measures to keep these losses to the minimum,
also to suggest norms for such losses. It is felt that NDDB will be a better

agency to approach than the NDR] for this purpose.

[Ministry of Agriculture and Irrigation (Department of Agriculturé)
OM. No. 2-55/77-LD.I, dated 31-7-78]
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Recommendation

The Committee are unhappy to note that the maintenance of fat utilisa-
tion account has been dispensed with from December, 1973 on account of
paucity of staff. The Committee do not accept this plea and would like to
stress that since the compilation of this important data helps in determining
the quality of milk, it is imperative that this should be maintained properly
and regularly.

[S. No. 54 (Péra 4.91) of Appendix III to 46th Report (6th Lok Sabha)']

Action Taken

The suggestion of the Committee has since been implemented, and data
regarding fat utilisation are being maintained w.e.f. July, 1975,

[Ministry of Agriculture and Irrigation (Depariment of Agriculture)
O.M. No. 2-55/77-LD.I, dated 31-7-78]

Recommendation

The Committee are perturbed to note that against the norm of 1 per cent
of breakage of bottles, the actual breakage of bottles has been constantly in
excess of the norms and showed a rising trend in 1970-71 onwards. Tt is
noted that the percentage of breakage in excess of norm has progressively
risen from 0.08 per cent in 1970-71 to 0.65 per cent in 1974-75. The
reasons for breakage of bottles are stated to be progressive decline in the
condition and performance of bottling plant and equipment, unsatisfactory
condition of flooring, careless handling by the workers malpractices, pilfe-
rages etc. Since the breakage of bottles has been both inside the Dairv
and enroute to and from Depots, the Committee would like the Delhi Milk
Scheme authorities to maintain separate figures for breakages of bottles both
at the Dairy and Depot levels so that the losses are analysed for suitable
remedial measures. The Committee also desire that separate and revised
norms may be fixed for breakages during both these processes in the light

of past experience,
[S. No. 55 (Para 4.92) of Appendix TII to 46th Report (6th Lck Sabha))

‘Action Taken

DMS is maintaining separate figures for breakage of bottles both at

Dairy and outside the Dairy as suggested by the Committee. Tt is also
currently engaged in an exercise to fix norms for breakages during both

thcse processes, and it is hoped to finalise these norms shortly.

- [Ministry of Agriculture and Irrigation (Department of Agriculture)
OM No. 2- 55/77-LDI dated 31—7—78]

”
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Recommendation
The Committee note that average consumption of steam coal, chlorine
and caustic soda varied widely during 1969-70 to 1973-74. No satisfactory
explanation had been advanced for this variation. The Committee desise
that a thorough study should be made regarding utilisation of these items.
and norms fixed by the Delhi Milk Scheme at the earliest in consuitation
with experts. The Committee need hardly emphasise that all out efforts

should be made to effect economy and savings in the consumption of steam
coal, chlorine and caustic soda so as to reduce losses.

[S. No. 56 (Para 4.99) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken

DMS is planning to undertake renovation programme for all the equip-
ment and machinery installed in the Central Dairy in D.M.S. The original
and other leading manufacturers have been invited to study equipment and
machinery, and suggest various measures which should be undertaken to
renovate equipment and machinery, These manufacturers have also been
requested to advise on the ways to minimise the use of steam-coal, caustic
soda, electric power, water and various other items. However, as suggested
by the Committee, DMS is also requesting NDDB to study these problems
in addition to the other problems mentioned in para 4.90.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.], dated 31-7-78]

Recommendation

The Committee regret that Government/Delhi Milk Scheme have 'not
maintained statistics regarding average consumption of steam coal, chlorine
and caustic soda from 1974-75 onwards. Since such statistics are vital for
ascertaining the rate of consumption of these articles over a given number
of units as also for the purpose of provisioning of their supply etc,, it is
saggested that such statistics may be maintained.

[S. No. 57 (Para 4.100) of Appendix III to 46th Report (6th Lok Sabha)]

Action Takea
The recommendations of the committee have been implemented and
DMS is now maintaining statistics regarding consumption of steam-coal,
chlorine and caustic soda over a given number of units in the Centra] Dairy.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD.1, dated 31-7-78}.
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Recommendation

The Committee have been informed that the Government have under
consideration the various systems of distribution of milk, viz (i) Polythe-
lene pouches and (ii) Tetra Pak, which are at present in vogue in most of
the advanced countries. In India, Tetra Pak system is not in vogue any-
where at present. The Polythelene Pouch system is, however, being tried in
Madras and Bombay. In this connection, the Committee on Public Under-
takings have already recommended in their 83rd Report (Fifth Lok Sabha—
April, 1976) that “the proposal to market Tetra Pak milk along with other
systems of marketing niii» which, it is stated, will increase the shelf life of
milk and open city markets all over the country to the rural produced milk,
deserve a second look, They suggest that the proposal may be studied again
in depth and its economics, utility and consumer acceptability evaluated with
a view to arriving at an early decision in the long range and the larger
interests of the producers and consumers of milk.” Regarding action taken
on the above recommendation the Committee have been informed by the
representative of Government during evidence that “we have gone into the
techno-economic aspects of the three distribution systems and we have come
to the conclusion that this proposal (Tetra Pak system) must be revived and
we are doing our best to have it processed quickly.” The Committee hope
that a decision in the matter would be taken without loss of further time.

[S. No. 59 (Para 5.43) of Appendix III to 46th Report
(6th Lok Sabha)]

Action Taken

A decision to introduce Tetra Pak in the country has been taken. In
this connection, the proposal of the Indian Dairy Corporation to set up.a
Paper Lamination Plant for use in Tetra Pak system has been approved by
the Government.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD.], dated 31-7-78]

Recommendation

The Committee would also like the Government to examine whether
instead of introducing one flat system in the whole city, it would not be
better to introduced different systems, in the first instance, taking into
account the overall preference of the people in each locality/area. The
Committee on Public Undertakings in their above report have also urged
that whatever system is chosen for any locality, it should be operable at
the maximum of efficiency with the minimum of overheads so that milk of
good quality is available to the common man at the most competitive prices

[S. No. 60 (Para 5.44) of Appendix IIT to 46th Report
(6th Lok Sabha)]
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Action Taken

At present, Delhi Milk Scheme is distributing milk in bottles and in
bulk in cans. The latter system is adopted for supply to bulk institutions
like hospitals, schools, canteens, military units, etc. Additionally, the
Mother Dairy, Delhi is supplying milk through vending booths and in poly-
thylene pouches. The fat contents of milks as also their prices sold through
the different system vary to suit consumer preference. :

[Ministry of Agriculture and Trrigation (Department of Agriculturé)
O. M. No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation

The Committee note that about 1000 to 1200 bottles are returned by
the depots unsold every day and that in this process the milk turns sour
and has to be converted into a product as otherwise it would result in loss
of fat. The Committee would urge that a depot-wise record may be main-
tained of the bottles returned unsold by the depots daily so that the posi-
tion is reviewed every week and future supplies are made to the depots on
the basis of an average number of bottles, issued during the previous week.

[S. No. 61 (Para 5.45) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

The returns of milk bottles from the milk depots is watched daily and
in case the return of unsold bottles continues for 3 days at a particular milk

depot, the supply of milk is reduced proportionately.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
0. M. No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation

The Committee are distressed to note that no proper and up-to-date
record was maintained of the total number of live tokens depot-wise, nor
was any excrcise made upto October 1973 to assess the number of tokens
presented for drawal of milk so as to determine the requirement of milk
for each depot in the context of over all supply. The wide disparity bet-
ween the two sets of figures is evident from the fact that the total number
of tokens issued by Delhi Milk Scheme was 4,49,860 upto 31st March,
1972, 4,59,201 upto 31st March 1973 and 4,63.944 upto 31st March,
1974, but the survey conducted in August/September 1973 and October
1974 placed the number of tokens m circulation at 2,92,778 and 2,70,052

reepcctwely
,IS,;‘ Na. 62 (Para 5.46) of Appendix TIT to 46th Report (6th Lok Sabha)].
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Action Taken

The number of tokens that are actually presented at the Milk Depots
vary, not only from season to season, but also from day to day, as many
customers do not draw milk every day for one reason or the other. During
the census surveys, the actual number of tokens presented at the depots
are counted and as such all the tokens wanted are not presentcd on the days
on which the census is taken cannot be taken into account.

From October, 1973 onwards an elaborate & intensive drive has been
carried to cross-check all the milk tokens with ration cards and other
authentic documents, as a result of which, a number of tokens were seized/
cancelled further, with the reserialisation of the tokens, fake tokens have
been cancelled. This has also resulted in variation in actual number of
tokens in circulation.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
O. M. No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation

The Committee note that for issue of milk tokens there are already
1,20,249 applications pending with the Delhi Milk Scheme as on 31st
March, 1976. Whereas the oldest applications pending in the general cate-
gory relate to November 1969, the applications pending in other categories
are as old as November 1971/March 1972, No review of the applications
has been carried out since February, 1972. The Committee suggest that
while issuing milk tokens, the requirements of at least those of the applicants
who are not in possession of any token so far and who belong to weaker
sections of the societv should be borne in mind.

[S. No. 63 (Para 5.47) of Appendix III to 46th Report
(6th Lok Sabha)]

Action Taken

The applications pending on the waiting list for the issue of milk tokens
upto March, 1977 have already been finalised and tokens were issued to
those who were not in possession of milk tokens in any shift.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
O. M. No. 2-55/77-LD. 1, dated 31-7-78]

Reconunendation

The Committee note that with effect from December 1974 a depot-
w:se register indicating the changes in the quota of supply on account of
issue of hew tokens has been introduced. They trust that a suitable pro-
cedurc would be evolved to ensure that these registers are maintained
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properly and are scrutinised frequently by senior officials, who should sign
the registers after perusal and scrutiny.

[S. No. 64 (Para 5.48) of Appendix 1II to 46th Report of P.C.A. (6th
Lok Sabha)]

Action Taken

The register showing the changes to be effected in the quota of the sup-
ply on the issue of milk to them is being kept properly and is regularly
scrutinised.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
O. M. No. 2-55/77-LD. 1, dated 31-7-78]

Recommendation

The Committee are distressed to learn during evidence that Scheme had
detected some cases where the milk was found to have been sold at a pre-
mium of 25 to 30 paise a bottle and that in such cases tokens were cancelled
and the depot staff removed from service. The Committee need hardly
emphasise that systematic measures may be taken to improve the working
of the depots so as to ensure that the distribution of milk right from the
stage the bottles leave the Central Dairy to the stage of their final distri-
bution at the depots is free from tint of any malpractice.

[S. No. 65 (Para 5.49) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

The sealing of the milk tokens in the Home Delivery system has been
suspended w.ef. 1-8-76 as DMS has no control over the Home Delivery
Agents and numerous complaints were being received about the malprac-
tices on their part. This has however been curbed to a great extent by
checking all the Home Delivery Lists with Ration Cards, as a result of

which tokens for a quantity of 22000 litres have been cancelled and supply
reduced.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
O. M. No. 2-55/77-LD. 1, dated 31-7-78]}

Recc— .. dation

The Committee have been informed that there are 30 to 40 problem
depots where the anti-social elements are active. The Committee are happy
%o note that with the formation ~f Advisory Committees of the representa-
tives of the token holders the position has stabilised and the various prob-
lems in a large number of depo'< have been solved. The Committee would,
however like to impress that ficld officers and other senior officials of the
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Scheme should pay visits more frequently to such depots and enlist the
active assistance of the Advisory Committees for better distribution of
milk and nipping all irregular practices in the bud.

{S. No. 66 (Para 5.50) of Appendix III to 46th Repart of P.A.C. (6th
Lok Sabha)].

Action Taken

The Field Officers with the help of the depot Advisory Committees are
able to regulate the proper distribution of milk.

{Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77-
LD. I dated 31.7.78].

Recommendation

The Committee are concerned over the increasing trend of complaints
received by Delhi Milk Scheme. They note that the number of complaints
has increased from 843 in 1969-70 to 2131 in 1975-76, though it has
slightly come down to 2019 in 1976-77. The Committee consider that
the number of complaints would be much more as it is well known that
most persons do not go the extent of formally recording a complaint in
writing. The complaints broadly relate to non-supply of milk to token
holders, unauthorised supply of milk to non-token holders, late opening and
early closure of depots, rude behaviour, black marketing, back door supply,
change of seals of milk bottles, non-returning of balance money, etc. What
has surprised the Committee more is the fact that in spite of such a large
number of registered complaints, no cffective procedure appears to have
been evolved to deal with them systematically or conclusively.

{S. No. 71 (Para 5.51) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

‘the complaints received from the public are properly dealt with and
action is taken against the defaulting depot staff.

{Ministrv of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77-
LD. I dated 31.7.78].

Recommendation

What has distressed the Committee more is the fact that the Dethi Milk
Scheme has to compile data with them relating to total route-kilometers
involved, route-kilometers rtequired to be performed per van, number of
depots to be served per van and the actual deployment of vans. The
Committee are unable to understand as to how in the absence of these vital
details, the Scheme is able to keep a careful watch on deployment of the
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vﬂudes ) the ‘best interests of the Undertaking and keep an effective check
on the operational and maintenance cost of the vehicles. The Committee
would like this matter to be gone into in depth by the Scheme/Ministry with
a view 1o provide institutional checks on the operational and maintenance
cost of the vehicles, and to take effective measures for their optimum utilisa-
tion. The Committee would like to be informed of the concrete measures.
taken in pursuance of these recommendations within six months,

[S. No. 73 (Para 5.57) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

‘The observation made by PAC is noted. In fact, DMS has already got
a compiled data with effect from May, 1978 with regard to route Kmn
involved and route Km required to be performed per Van besides the
number of depots that each van is required to serve. DMS is constantly
reviewing this data because it has to adjust various depots from time to
time in each route depending upon the increase/decrease in workload for
cach depot. It is also conscious of providing institutional checks in opera-
tion and maintenance cost of the vehicles besides the optimum utilisation
of each vehicle. In fact, it has associated the manufactures of the vehicles
in this regard, and a team of engineers from TELCO and Ashok Laylund
are studying the problems, and they are likely to give their recommendations
shortly in this regard. All efforts are being made and will also be made to
implement the suggestions of the committee. DMS will also constantly
review it any additional measures are also to be taken in the light of our
experience. DMS is finalising the institutional checks which should be
taken, and the same are likely to be implemented by the middle of July,
1978.

[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77-
LD. I dated 31.7.78).

Recommendation

~ The Comnmittee find that the estimated cost of production of milk has ri-
sen year after year as compared to its sale price. They note that standardised
milk (§ per cent fat) was sold upto 9 October 1971 at 116 paise per litre
as against estimated production cost of 119.20 paise per litre. Similarly,
toned milk (3 per cent fat) was sold at 84 paise per litre against estimated
production cost of 99.65 paise per litre in 1972-73. Double toned milk
(1.5 per cént fat) is being sold with effect from 5 November 1973 at 70
paise per litre as against estimated production cost of 86.02 paise per
litre in 1972-73, 109.29 paise per litre in 1973-74 and 128.96 paise per
Litre in 1974-75. Similarly, special toned milk (3.5 per cent fat) is at
present on sale at 130 paise per litre against its estimated production cost
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of ' 153.49 paise per htne in 1974—75 The«Committee are however sur-
prised to note the alarming increase in the estimated cost of production
(michwding -cost of procurement) of milk during 1976-77, as they find
thiat ‘these -costs have increased to Rs. 180.84, 154.48, 190.91 per litre of
toned milk, double toned milk, special toned milk respectively. As has
been appointed out by Audit, the selling prices of various types of milk fixed
in February 1969 had not been revised by Government in the interest of
consumers til 5 November 1973 except for a marginal reduction of 0.5
per cent in the fat content of standardised milk in October 1971. The
Committee find that even the prices that were fixed in November 1973 were
on the basis of estimated and not actual cost of production.

[S. No. 74 (Para 5.68) of Appendix III to 46th Report (6th Lok Sabha)].

Action Takenm

No doubt actual cost of milk and milk products is not being worked
out by D.M.S. but the estimated cost is worked out on the basis of latest
available proforma accounts, budget for the relevant years and trends of
income and expenditure items, Periodical review of the estimated cost is
also made after taking into consideration the prices of various inputs such
raw milk, SM.P. & B.O. The fat loss in process is now being taken as 2
per cent.

[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77-
LD. 1, dated 31.7.78].

Recommendation

The Committee are distressed to note from the observations of the
Audit that in the absence of compilation of actual cost for each grade of
milk and milk products, the authenticity of the estimated cost adopted as
the basis for fixation of sale price could not be verified. It was also noticed
by the Audit that the estimated cost compiled by the Schemes was under-
estimated on account of the fact that (i) no periodical review of the esti-
mated cost was made in the light of procurement prices of raw material
which showed continuously an upward trend, and (ii) the fat lose in process
was taken at 1 per cent whereas the norm fixed was 2 per cent and the
actual loss was still higher.

[S. No. 75 (Para 5.69) of Appendix I1I to 46th Report (6th Lok Sabha)].

. ) Action Taken _ i

No doubt, exact cost of milk and milk products is not being worked
out. by D.M.S., but the estimated cost is worked out on the basis of latest
available proforma accounts, actual trend of expenditure of the concerned
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ingredients. Further, it would be relevant to mention that periodical review
of the estimated cost is also being undertaken after taking into considera-
tion escalation of prices of various inputs such as raw milk, skimmed milk
powder and butteroil as and when it arises. The prices of tomned miik,
ghee and butter were accordingly revised upward w.e.f. 2nd May 1978,
3rd November, 1977 and 3rd March, 1978 respectively.

While compiling the estimated cost of both milk and milk products, the
base factor ol fat loss in process has since been revised and is being adopted
ai the rate of 2 per cent, which is the standard and fixed norm, instead of
1 per cent, which was being followed earlier,

{Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77-
LD. I dated 31.7.78].

Recommendation

The Committee regret to note from the Audit Para that although the
Delhi Milk Scheme has a Cost Accounts Branch, preparation of Cost
Sheets was discontinued from 1969-70 and instead, estimated cost is being
compiled since then after taking imto account ad hoc increases over the
cost for 1968-69. The Committee would like the Government to investi-
gate as to why the preparation of Cost Sheets was discontinued and how in
the absence of compilation of actual cost for each grade of milk and milk
products, the Delhi Milk Scheme are in a position to fix the sale prices of
milk and milk products. The Committee feel that costing is particular-
ly necessary for ghee, and other dairy products, like Ice cream, Butter etc.,
and that there should be no occasion for loss in their production. The
Commitiee would like to have a detailed explanation for the lapses and
the remedial action that is contemplated.

{S. No. 76 (Para 5.70) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

The cost sheet from 1969-70 could not be compiled as the accounts for
the year 1969-70 had to be revised and where certified as late as 2/72. This
resulted in late preparation and late certification of the later year’s accounts.
No useful purpose would have been served in case the cost sheets would
have been compiled after the certification of accounts as their compilation
would have been of historical importance only. DMS has of course been
preparing cost sheets from 1973-74 onwards in respect of procurement,
processing distribution and administration overheads based on the proforma
accounts of DMS for the relevant years but the detailed working could
not be made for reasons stated above. DMS has now been able to compile
the Proforma Accounts for the year 1976-77 well in time and it is ex-
pected that the detailed cost sheet for the year 1976-77 will be submitted
to audit.
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Further, it may be mentioned that a detailed procedure of cost account-
ing system has since been drawn up in the shape of cost mamual and the
question of implementation of the same is under active consideration by
DMS. The revised and fool-proof costing system, it is expected, would be
introduced in course of next few months.

[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77-
LD. I dated 31.7.78].

Recommendation

The Committee have been informed during evidence that there was a
proposal to revise the sale price of milk in May, 1974 but nothing was done
in this direction as Government felt that any increase in the price of milk
would create a chain reaction resulting in all-round increase in the price of
all items of milk and milk products. Instead, the fact content of special ton-
ned milk, which is the main supply to consumers, was decreased from 3.5
per cent to 3 per cent to meet part of the losses incurred by the Delhi Milk
Scheme. The Committee note that in spite of that, the estimated cost of
production of special toned milk increased from 130.06 paise per litre in
1973-74 10 153.49 paise per litre as against the sale price of 130 paise per
litre in 1974-75. The Committee desire that the whole question of fixation
prices of milk may be examined thoroughly so as to analyse the reasons for
the increase in the cost of processing and distribution of milk and take
remedial measures to minimise them.

[S. No. 79 (Para 5.73) of Appendix IIT to 46th Report (6th Lok Sabhal].
Action Taken

The table below indicates the break-up of Cost during 1973-74 and
1974-75.

PAID P. LT.

Particulars 197374 1074-75 ©Lage increase in

1974-75 over

197374 !
Processing . . . . . 10° 08 11-8g 1786
Distribution . . . . 7-80 915 1781
Other oven-heads . . . 4 47 650 45 41
Purchase price of milk . . Rs. 13000 per qtl. Rs. 158- 55 2196
per qtl.

It will be seen that in 1974-75 there was an increase all round. The
increase was due to heavy increase in prices on all sides. The increase in
processing and distribution by about 17.36 per cent and 17.31 per cent is
attributable.

2698 LS—4
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Processing :

(a) increase in laboratory charges.

(b) increase in salaries and wages due to recommendations of 3rd.
Pay Commission and grant of additional D.A.

(c) consumable stores due to increase in cost of oil, petrol etc.

Distribution

(a) Transport charges.

(b) Salaries of Wages (as above).
Every effort is being made to minimise the cost.

[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77-
LD. I dated 31.7.78].

Recommendation

The Committee are distressed to note that the Delhi Milk Scheme, which
was expected to function on ‘no profit no loss’ basis has been incurring
losses year after year since its inception except during 1969-70 and 1970-71.
The cumulative loss upto 31 March, 1974 after adjusting the profits earned
in 1969-70 and 1970-71 amounted to about Rs. 7.05 crores. The loss
during 1974-75 and 1975-76 was Rs. 4.14 crores and Rs. 5.77 crores (sub-
ject to Audit) respectively, Though the accounts for 1976-77 are stated to
be under compilation, the Committee feel that the losses during 1976-77
will be greater as compared to earlier years as the cost of production
(including cost of procurement) of milk was significantly higher during this
year, while the sale price of milk was stationary. Expressing anxiety over
the losses, the Committee in their Sixth Report (Fifth Lok Sabha—1971-72)
had hoped that with the increase in turnover and better control over expendi-
ture, losses would be wiped off and the Scheme would be able to function
on a ‘no profit no loss’ basis. The Committee are unhappy to point out
that precious little has been done by the Government during all these years
to reduce the losses.  According to audit, losses were inter alia contri-
buted by un-economical working of the Bikaner Centre and high percentage
of loss of fat and milk in process at the Central Dairy, excessive breakage
of bottle, higher incidence of cost of collection on account of under-utilisa-
tion of the capacity of a number of milk collection and chilling centres, rising
trend of consumption of petrol, diesel, engine oil, steam coal, chlorine and
caustic soda and idle plant and equipment. The Committec by and large
have dealt with these aspects elsewhere in the report and given their recom-
mendations.

[S. No. 80 (Para 6.24) of Appendix III to 46th Report (6th Lok Sabha)}
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Action Taken

The recommendations of the Committee have been answered at appro-
priate place.

[Ministry of Agriculture and Irrigation (Department of "Agriculture)
O.M. No. 2-55/77-LD.], dated 31-7-78]

Recommendation

The Committee consider that the reason for the loss sustained by the
Delhi Milk Scheme is due to the marked difference between procurement
and sale price of milk. It has been submitted to the Committee that there
has been a general increase in the idle index of all commodities over the
index prevalent in June, 1969, rcgistering an increase of 15.19 per cent in
June, 1972; 38.88 in June, 1973; 78 per cent in June 1974; and 81.61 per
cent in June, 1975. While in view the increase in prices as well as market
trend over the years, the milk procurement rates were increased suitably
from time to time to provide a remunerative return to the milk producers.
The Delhi Milk Scheme has been bringing their worsening position to the
notice of Government from time to time but the latter instead of moving
swiftly allowed the things to drift.

IS Noo 81 (Para 0 25) of Apperdix 111 to 46th Report (6th Lok Sabha)].

Action Taken

The price of milk supplied by DMS have since been increased w.e.f.
2-5-78 with a view to enabling the DMS to reduce losses to a great extent.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD-I, dated 31-7-78]

Recommendation

Another reason which accounts for a major portion of losses is the
increase in the prices of skimmed milk powder. It has been stated that the
increased price of the skimmed milk powder was of the order of Rs. 87
lakhs in 1973-74 and Rs. 162 lakhs in 1974-75. The Committee are of
the view that unless some effective measures are taken to increase procure-
ment of milk and reduce the expenditure on over-heads for collection and
processing of milk, it may not be possible to reduce the losses to an appre-
ciable extent, The Committee, therefore, would like to urge that all out
efforts should be made to tap more sources for the procurement of milk at
most reasonable costs.

[S. No. 82 (Para 6.26) of Appendix 111 to 46th Report (6th Lok Sabha)}
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Action Taken

The recommendations of the Committee are noted. All out efforts are
being made to reduce the expenditure on the overheads.

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)
O.M. No. 2-55/77-LD-1, dated 31-7-78]

Recommendation

The Committee note that the Delhi Milk Scheme had incurred a loss of
Rs. 83.99 lakhs in 1972-73. While the incidence of increase in the price
of raw milk and skimmed milk powder in 1972-73 over 1971-72 amounted
to Rs. 30.83 lakhs the incremental impact of higher incidence of wages and
services had not been quantified.

[S. No. 84 (Para 6.28) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken

The incremental impact of higher wages and services in 1972-73 over
1971-72 amounted to Rs. 5.08 lacs.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD-1, dated 31-7-78]

Recommendation

Similarly, the Committee find that the savings effected by the disconti-
nuance of supply of standard milk at the rate of Rs. 1.16 per litre with 4.5
per cent fat content with effect from 5 November 1973, and introduction of
special toned milk at the rate of Rs, 1.30 per litre with 3.5 per cent fat
content later reduced to 3 per cent has not been quantified. The Committee
need hardly point out that Government should have carefully worked out
the financial implications of reducing the fat contents in two stages and kept
a careful watch to see the extent to which this had actually belped in
reducing the losses,

[S. No. 85 (Para 6.29) of Appendix IlI to 46th Report (6th Lok Sabha)]

Action Taken
D.M.S. was distributing the following types of milk upto 4th November,

o7 ST
(i) Standardised milk S.P.
Fat content . .
45% 1-16 paise per litre.
(ii) Cow-Milk S. P.
Fat content 49, 1- 16 paise. per litre.
(iif) Toned milk S.P.

Fat content. 3% Rs. 0-84 paise per litre.
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N

The above varieties of milk were discontinued w.e.f, 5-11-73 and in their
place special toned milk containing 3.5 per cent fat was introduced and its
selling price was fixed at Rs. 1.30 paise per litre. Had D.M.S. not discon-
tinued the above three varieties of milk and introduced special toned milk
containing 3.5 per cent fat in its place the estimated loss during 73-74 would
have been Rs. 2.63 crores as against the actual loss of Rs, 2.21 crores, in-
curred us per proforma account 73-74. The fat content of special toned

milk was reduced to 3 per cent w.e.f. 30th September, 1976 only and not
earlier,

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD-I, dated 31-7-78]

Recommendation

The Committee have been, informed that Government have taken a
number of steps to improve the efficiency of Delhi Milk Scheme in process-
ing of milk to effect economics in cost. These steps inter alia include re-
placement of old bottling line, clarifiers/separators, stillage trucks and
bottle/crates, increasing milk procurement to reduce the use of Skimmed
Milk Powder, increase in production of Ghee which is more economical,
reduction in overhead cost by restricting the overtime allowance, savings
in consumption of fat and SNF, etc. The Committee would like the Govern-
ment to take conclusive action to enforce these improvements vigorously
so as to effect all possible economies consistent with maintenance of quality
expected of a Government undertaking dealing with vital supplies of milk.

[S. No. 86 (Para 6.30) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken
Noted.
[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD-1, dated 31-7-78]

Recommendation

The Committee also urge that concerted measures should be taken to
(i) improve procurement from the earmarked milk-shed areas, (ii) develop

high-yielding cattle, (iii) improve procurement arrangements through
rationalisation and economy in procurement operations.

[S. No. 87 (Para 6.31) of Appendix III to 46th Report (6th Lok Sabha)].
' Action Taken

As pointed out earlier in the reply to para 4.84, DMS is withdrawing
_ gradually its departmental procurement from various areas in the milk shed.
However, the areas from where DMS are still procuring milk fall in the
territorial jurisdiction of various State Governments and Union Territory
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of Delhi. The respective State Governments and Delhi Administration
have been taking necessary steps to develop high yielding cattle in these
areas. Necessary assistance is also being provided by Government of India
in this regard. However, DMS is trying to improve its procurement from
the limited areas from where it is procuring now, and all efforts are being
made to effect the maximum economy in procurement of milk.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD-I, dated 31-7-78]

Recommendation

The Committee note that five rail milk tankers requisitioned at a cost
of Rs. 10.27 lakhs were originally required for carrying milk from Bikaner.
Since railway siding at Patel Nagar premises of the Delhi Milk Scheme
was not being provided, the Delhi Milk Scheme now intend
to utilise these tankers not only for collection of milk from Bikaner
but also from other centres which are linked by meter gauge railway. The
Committee deplore the failure of the Ministry to establish an effective liai-
sbn with the Railway Board in the matter of the provision of the Railway
sidling at Pate! Nagar. They feel that before awarding the contract to the
Railways for the manufacture of under-framés of the tankers, the Delhi
Milk Scheme should have ascertained from the Railway Board the position
of provision of railway sidings facilities at Patel Nagar, The Committee
note that two milk tankers which were delivered to the D.M.S. by the
Railways are already in use. They hope the remaining three tankers would
also be refurbished soon and put to use.

[S. No. 92 (para 8.25) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken
All the five rail milk tankers have since been commissioned.

[Ministry of Agriculture and Irrigation (Department of Agriculture}
O.M. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

. The Committee are concerned to note the rising trend year after year
in expenditure in the workshop maintained by Delhi Milk Scheme for re-
pair and maintenance of the plant and equipment. They find that the
expenditure has progressively risen from Rs. 3.49 lakhs in 1969-70 to Rs.
13.32 lakhs in 1975-76. The disturbing feature is that though at times
there have been break-downs in some units of the plant, such as clarifiers,
separators, some storage tanks and on the by-products manufacturing side,
some plants like spray driers and roller driers had remained idle for repairs,
the Delhi Mifk Scheme had not maintained any details for such lay-offs
The Committee need hardly emphasise that complete record of the lay-offs
of the plants ahd equipments showing the number of break-downs, total
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number of man-hour lost and the losses suffered as a result thereof should
be properly maintained so that the precise reasons of break-downs could
be identified for conclusive action to avert their recurrence.

[S. No. 93 (Para 8.36) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

The recommendations of the Committee are noted. Complete record of
the lay-offs of the plant and equipment showing the number of breakdowns,
total number of man-hours lost and the losses suffered as a result thereof,
as recommended by the Committee will be maintained.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.I, dated 31-7-78]

Recommendation

The Committee note that the special verification of stores of Delhi Milk
Scheme conducted in October, 1970 revealed difference of Rs. 35.49 lakhs
between the figures of closing stock as per general ledger and the ground
balance as physically varified. They are surprised to note that this dif-
ferennce was not adjusted after investigation/reconciliation but was shown
under the head “Stores Adjustment Account” on the liability side of the
Balance Sheet as on 31st March, 1971. A further amount of Rs. 8.79
lakhs and Rs. 0.49 lakhs of which details are not known was again credited
‘to the above head in 1971-72 and 1972-73 respectively. The Committee
deplore the manner in which the accounts of the Dethi Milk Scheme a
commercial organisation, were maintained all these years. Instead of
taking swift action to reconcile the differences, the Authorities took recourse
‘to the method of showing the stores, which could not be reconciled, under
a head entitled “Stores Adjustment Account”. The Committee agree with
the observations made by the Audit that the huge credit balance in the
“Stores Adjustment Account” is indicative of lack of control with regard

to accountal of receipt and issue of stores.

{8. No. 1C0 (Para 8.51) of Appendir III to 46th Report (6th Lok Sabha)].

Action Taken

Now the reconciliation is being dome as a regular feature, Regarding
the clearance of stores adjustment account appearing on the liabilities side
of the Balance Sheet the matter is under consideration.

:Mhistx'y of Agﬁéulture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.1, dated 31-7-78].
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Recommendation

The Report of the Team of Special Physical Verification, which exa-
mined the position of the stores in the Delhi Milk Scheme, has revealed
gross irregularities in regard to the maintenance of the stores ledgers. The
Team had observed that proper assets register showing the full description
of assets and their location had not been maintained. Quantity balances in
the stores ledgers had not been reconciled with those in accounts ledgers.
According to the Team, the ledger balances could not be accepted
as correct as there were numerous corrections, erasers, oOver-writings
and interpolations, etc. Minus balances bad been observed in a
npumber of cases and discrepancy pointed out in earlier physical verification
had not been adjusted. The Special Physical Verification Team had made
a number of suggestions for effecting improvement in the maintenance of
accounts. The more important of them related to periodical review of slow
moving items and disposal of unwanted/obsolete items; classification of
stores giving full description of item and part numbers, issue of proper
. standing instructions regarding care and maintenance of items stored;
maintenance of stores kept in the open in proper enclosures under the
- control of storekeeper; and a three tier system of physical verification,
viz. continuous verification by internal audit, monthly surprise verification by
by the Controller of Stores and Stores Officers and annual verification by
‘Technical Officer nominmated by the Chairman. The Committee would like
. 'to be informed about the action taken on the various suggestions/recom-
mendations made by the Special Physical Verification Team,

[S. No. 101 (Para 8.52) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

Priced Stores Ledger maintained in the Cost Accounts Branch are re-
gularly being reconciled with the Stores Ledgers maintained by the Stores
Branch. Most of the recommendations of the Special Physical Verification
Team for improvement in the working of the Stores Organisation have beenf
accepted. I

The set up of the Store Houses has since been reorganised into viable
units. Full description of items, and part numbers where applicable, are
being recorded on the Stores Ledgers. Departmental codification of certain
items of stores has becn made in 1976 i.e., even before the Special Physical
Verification Team visited Delhi Milk Scheme. But, introduction of the
codification was not found practicable under the working conditions of
D.M.S. and due to the lack of attainment of staff of Dairy Engineering
Branch who were not fully qualified to understand and work the codifica-
tion. Certain items of stores viz., Empty Bottles, Coal etc. are still being
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stored in the open without enclosure. CPWD has already been moved to.
construct a separate enclosure for keeping coal. CPWD has also been.
moved to construct a godown for keeping empty bottles,

Regarding introduction of three tier system of Physical Verification,
at present two tier system is in operation viz., continuous verification by
Internal Audit Officer and Surprise Verification by SO(PHY)|CCS.
Introduction of third tier ie., \Annual verification by Technical
Officer nominated by General Manager, DMS is under considera-
tion. In practice it will be difficult to introduce the third tier mainly

because the store keeping staff may not be able to attend to as many as
three verification authorities.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.I1, dated 31-7-78])



CHAPTER 111

'RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE
DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE REPLIES
RECEIVED FROM GOVERNMENT

Recommendation

From the facts mentioned in the Audit para and from the material made
available to them, the Committee are led to the inescapable conclusion
that the expansion programme of D.M.S. were not drawn up properly and
pushed through incoherently without settling the essential details regarding
procurement of plant and machinery and ensuring the supply of the basic
constituent of the scheme, namely the availability of regular and sustained
supply of fluid milk. Except for some vague assumptions, the DMS were
not clear as to the parmetres of the whole scheme as would be evident

from the following facts,
[S. No. 7 (Para 2.40) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

The Central Dairy of Delhi Milk Scheme and the Chilling centre com-
plex were planned to handle, in all, about 4.35 lakh litres of milk per day.
This was decided to be achieved in two distinct parts. In the first part, the
dairy and the chilling centre complex were set up to handle 2,55,000 litres
per day and the balance was to be done subsequently after the milk poten-
tial in the hinterland had been established and the infrastructure for staff,

equipment, etc. had also been established.

The expansion programmes was drawn up very cautiously and the
expansion of the dairy from the stage of 2.55 lakh litres per day to 4.35
lakh litres per day was taken up in two phases. In the first phase, the
expansion was done in one portion of the factory which would not dislocate
the work of the dairy in addition to its normal handling. This pertained
mainly to the capacity for handling milk products like skimmed milk pow-
der, butter and ghee. Only when that stage was nearing completion it was
f=1t that it was the time to plan for the expansion of the rest of dairy ie.
the fluid milk handling alongwith the services like steam, refrigeration,
equipment, etc. This portion of the work was sanctioned by E.F.C. be-
cause the value of the project was about Rs. 50 lakh.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
0. M. No. 2-55/77-L.D.1, dated 31-7-78]
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Recommendation
Even before the first phase of the expansion programme which was
approved in 1966 to provide the Central Dairy with a capacity of 3,00,000
litres per day, had reached the final stage, the D.M.S. embarked on an ambi-

tious programme in 1969 of having a throughout of 4,35,000 litres per day
AOptimum capacity) on the basis of 1971 population projections,

[S. No. 8 (Para 2.41) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken

As has been pointed out in para 2.40, the expansion from the phase of
2.55 lakh litres per day to the capacity of 4.35 lakh litres per day was
taken up when the results of the first phase expansion per day were visible,
and it was felt that action should be taken in advance to expedite the full
scale expansion, The overlapping in question was deliberate and was bas-
ed on technmically sound consideration.

[Ministry of Agriculture and Irrigation (Department "of ,A'gn'cultm'e)
0. M. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

In their memorandum dated the 21st October, 1969, for the Expenditure

Finance Committee, the Ministry stated that a part of the equipment under
this expansion programme had already been installed to permit expansion of
the liquid milk handling and other related sections and installation of the
rest of the equipment including the spray-drier plant was expected to be
- completed by the end of the year 1969. -The Ministry contemplated the
completion of the entire expansion programme (Second phase) including
construction work and installation of plant and machinery at the Central
Dairy in about 12 to 18 months. They stated that installation of Milk
Collection and Chilling Centres in rural areas was likely to take about 12 to
24 months, It was programmed to complete the work connected with the
second phase expansion of the Central Dairy by December, 1970.

[S. No. 9 (Para 2.42) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken

The orders for the equipment to be mstalled under the first phase were
placed well in time to be received by the pm]ected dates. Most of the
equipment also arrived in time, However, it took considerable time to
finalise the erection contract which, unfortunately, delayed the start of the
erection work of the first phase programme. This was also partly caused
by an attempt to rahonahse the working of the dairy by shifting some of the
- existing eqmpment to the extended porhon of the dairy. An ‘mportant
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conside_ration to be borne in mind is that whatever was to be done was to-
be decided, keeping in view of the fact that a committed quantity of milk
had to be sent for distribution every morning and evening without fail,

The expansion of the dairy consisted of several diverse elements which
could not be purchased from a single manufacturer, A large number of con-
tractors were involved and it became difficult to stick to the time schedule of
12—18 months, )

[Ministry of Agriculture & Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.], dated 31-7-78]

Recommendation

But the chinks in the whole scheme were soon discernible. As pointed
out by Audit, the average of actual procurement of milk was far below the
processing capacity of 3 lakh litres of milk per day envisaged in the first
phase expansion and 3.75 lakh litres of milk per day envisaged under the
second phase expansion, According to the Ministry, adverse agroclimatic
conditions and competition from milk products factories in the peripheral
areas of Delhi upset their calculations and the targets of procurement could
not be reached. The Committee are surprised that while estimating the
procurement targets, the Ministry had not taken note of these factors which
inhibited the supply of fluid milk to the Central Dairy. The Committee
consider this to be a serious omission,

[S. No. 10 (Para 2.43) of Appendix III to 46th Report (6th Lok Sabha)]

Action Taken

It is submitted that milk production is not uniform through the year.
In the northern part of India, there are three distinct seasons, In the
flush season, from November to March, the production is maximum whereas
in the months of April to June, it is at the lowest. This season is known as
the lean season. In between the lean season and flush season, there is
the rainy season when the production is at an intermediate level. If the
capacity of the plant fixed at 3 lakh litres, it implies that three lakh litres,
will be the procurement during the flush season while in the other season,
it will be less and this shortfaill would be made up by reconstitution from
gkimmed milk powder and stored fat in the form of white butter or butteroil,
To maintain an average procurement of milk at the level of 3 lakh litres it
will be necessary to procure as much as 4.5 lakh litres or above during the
flush season. It will thus be seen that there was no serious shortfall.

[Ministry of Agriculture & Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.I, dated 31-7-78]}
Recommendstion

The Chairman of the Delhi Milk Scheme during the course of his
evidence has submitted that the restricting factor in the supply of milk was
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the failure to expand the bottling plant. It is rather strange that while
submitting the proposal before the Expenditure Finance Committee, the

Ministry/DMS had made no mention of the Bottling Plant which required
to be refurnished and expanded.

[S. No. 11 (Para 2.44) of Appendix III to 46th Report (6th Lok Sabha)].
Action Taken

Delhi Milk Scheme did not mention about the requirement for replacing
any of the existing bottling plants at the time of submitting proposals
before the Expenditure Finance Committee for its second phase expansion
programme which was sent in 1968. The existing 5 bottling plants (3 bottl-
ing plants were commissioned in 1959 and 2 in 1966) were giving satisfac-
fory service at that time even though expected life of the earlier 3 plants was
to expire in 1971. The period of 12 years like that of the earlier 3 bottling
plants was a broad guide, and it was not considered necessary to replace
these plants by 1971 as the performance has been fairly good even in 1968.
The second phase expansion programme was taken to certain additional
facilities in the Central Dairy to handle 3.75 lac litres of milk per day for
distribution (3.50 lac litres in bottles and 25,000 litres in bulk), and the
existing 5 bottling units at that time were capable of handling this quantity.
D.M.S. is keeping a proper check on the lives of various equipments installed
in the DMS, and prompt action is being taken well in time to replace thé
old equipment wherever necessary. NDDB has been requested to advise on
proper maintenance and replacement of some of the sold equipment,

The new Management Committee under the Chairmanship of Dr. Kurien,

Chairman. National Dairy Development Board is also looking into the ques-
tion of renovating the DMS.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD-1, dated 31-7-78]

Recommendation

The Committee are distressed to note that the Delhi Milk Scheme which
.«embarked on an ambitious programme in 1969 of having a throughout of
4.35 lakh litres per day are nowhere near the targets as will be cvident from
the figures of procurement for the last five years. The promise that was

‘held out at the time of launching the second expansion scheme is yet to be
fulfilled.

During the years from 1969-70 to 1974-75 the per day target and the
actual procurement were continuously on the decline. except in 1971-72 and
1974-75. The position was somewhat precarious in 1973-74 when the target
and actual procurement (0.90 lakh litres and 0.78 lakh litres, respectively)
-were the lowest with reference to the target and actual procarement in
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1969-70 (2.06 lakh litres and 1.97 lakh litres, respectively). Though the
procurement picked up in 1975-76, when both the target and the actual
procurement were the highest with reference to the position in 1969-70 (the
procurement being 2.13 lakh litres against the target of 2.23 lakh litres), it
was still nowhere near achieving the processing capacity of 3 lakh litres per
day envisaged under the first phase expansion and that of 3.75 lakh litres per
day under the second phase expansion scheme. The Committee have been
informed on 7 May 1977 that in March 1977, the average per day procure-
ment of milk was 2.25 lakh litres. The Committee are unhapply with the
unsatisfactory trend in the procurement of milk in the wake of two expansion
programmes of the scheme,

The Committee find that instead of making serious efforts to tide over
the situation Government/Delhi Milk Scheme authorities preferred to make
good the shortfalls in procurement of raw milk by the use of skimmed milk
powder and butter oil. ‘While skimmed milk powder and butter oil received
as gift from the World Food Programme Aid did not involve outgo of foreign
exchange, the use of skimmed milk powder by direct purchasc resulted in
the foreign exchange of Rs. 716.70 lakh (based on average c.i.f. cost) during
the period 1972-73 to 1974-75. The use of skimmed milk powder directly
purchased’has increased progressively from 1625 tonnes in 1969-70 to 3577
tonnes in 1974-75. The Committee feel that had the Delhi Milk Scheme
taken concerted steps to achieve the targeted procurement which was the
sine-gua-non for effective functioning of the Delhi Milk Scheme, the coun-
try would have been spared the outgo of valuable foreign exchange.”

{S. No. 18 to 20 (Paras 3.89 to 3.91) of Appendix III to 46th Report
(6th Lok Sabha)].

Action Taken

Dethi Milk Scheme planned for the expansion of the Dairy to handle
4.35 lakh litres of milk per day (3.15 lakh litres liquid milk and 0.60 lakh
litres for products). But the installed capacity as planned was achieved as
follows:—

Year Installed Capacity Average  Average
daily_ daily
procure-  distribu-

ment of tion of

milk milk

1972-73 . . . . 3 og' lakh litres per day 1,58.950  2,89,304
1973-74 . . . . . 3*00 lakh litres per day 78,019  2,88,530
1974-75 . . . . . 3'00 lakh litres per day 1,856,800  2,92,854

1975-96 . . . . . 3-0o lakh litres per day 2,12,160 3,08,096
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Against the above installed capacity, the D.M.S. procured and distributed
the quantities of milk as indicated above,

DMS procured milk from U.P., Haryana, Rajasthan and Punjab through
the following agencies:—

1. Cooperatives/State Agencies.

2. Departmental procurement through milk producers/Dudhias and
Co-operatives.

3. Milk Contractors.

The procurement of milk from various sources were as follows:—

—

Years U.P. Haryana Rajasthan Punjab Delhi.

State Agency . 1972273 . 1929 7455

1973-74 . 111 2002 .. .. .

1974-75 ~ 5547 2392 3675

1975-76 . 8887 4432 35251 1770
Departmental pro- [1972-73 . .. .. 9402

curement

197374 - o . 3376

1974-75 : 2436 707 12709

1975-76 . 21221 3513 17445 . 5870
Contractors . 1972-73 140164

1973-74 . 71530

197475 . 120436

1975-76 . 115971

Delhi Milk Collected milk in the earlier years mainly through *he milk
contractors as the Cooperatives were not organised then. However, all
efforts were continuously being made to receive larger supplies of milk
through the cooperatives. The organisation of milk producers cooperative
Societies being a State Subject, it was only the state Govt. which could
organise co-operative socicties for procurement of milk. So far D.M.S. is
concerned, this point was continuously stressed and the State Govts. con-
cerned were requested to increase procurement of milk through the coopera-
tives and supply larger quantities of milk to DMS. As a result of these
discussions, and varjous incentives given to the State Cooperatives by wav
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-of higher commission, higher overheads, reduced rates of penalties etc.,
the cooperatives have been able to organise themselves and as a result
‘DMS started getting milk from the cooperatives of Rajasthan from April,
1974. The Rajasthan Government subsequently requested D.M.S. with-
draw departmental procurement of milk from Bikaner and DMS has accord-
ingly stopped collection of milk departmentally from 9.9.76. Subsequently
‘when the Rajasthan Dairy Development Corporation also organised village
-cooperatives in the districts of Alwar and Bharatpur from where D.M.S.
was procuring milk through contactors and departmentally since 1.1.1977,
the departmental procurement has also been stopped w.e.f. 4.6.78.

Delhi Milk Scheme has been getting milk from U.P. <Cooperatives
since its inception. But the quantities supplied till 1974 were quite in
‘substantial until the P.C.D.F. Uttar Pradesh, an apex body at the State
level was organised which started collecting milk in Meerut arca. In the
year 1976 the U.P, Govt. under the Milk Control Act, 1976 reserved cer-
tain areas for exclusive procurement of milk by the U.P. Cooperatives and
-as a result of which D.M.S. withdrew departmental collection of milk from
the districts of Mathura and a portion of reserved areas in Bulandshahr and
Meerut Distt. D.M.S, always preferred to get milk from cooperative rather
than getting milk from milk contractors or even departmentally. This is
-obvious from the figures of milk procurement that the procurement of milk
from the State Cooperative Agencies, for example from Uttar Pradesh in-
creased from about 2000 Kgs. per day in 1972-73 to about 12,000 Kgs.
per day in 1976-77 which has increased to about 30,000 Kgs. per day in
1977-78. Similarly from Rajasthan DMS procured only about 3.376 Kgs
-of milk in 1975-76 which has been increased to 62,000 Kgs. in 1976-77
and during 1977-78 it was as high as about 90,000 Kgs. per day.

In spite of several meetings with the officials of Haryana Dairy Deve-
lopment Corporation and constant persuasion, the Haryana cooperatives
have not improved their supplies to the DMS, In fact, the milk procured by
them was diverted to their own plants and therefore supplies of milk from
Haryana Cooperative to D.M.S. has declined.

Only a small supply was received from Punjab Dairy Development Cor-
poration/Cooperatives during the year 1975-76 and 1976-77. It would
be seen that sizeable quantities of milk were also collected departmentally
through the milk producers of resettled cattle colonies in the Union Terri-
tory of Delhi since December, 1975.

As in case of Rajasthan, D.M.S. has also decided to withdraw depart-
mental procurement of milk from Uttar Pradesh and eventually from Har-
yana also in a phased manner without disrupting the supplies of milk
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to DMS. Since the Cooperatives are still in the initial stage of develop~
ment they are not able to commit any quantity of milk as a3 result of
which it becomes difficult for DMS to fix any target. Until such time as
the cooperatives establish themselves-fully and ensure regular and commit-

ted supply of milk it would be unrealistic to have any target from milk co-
operatives.

It is a fact that DMS has used substantial quantity of S.M.P. and butter
oil but this is a practice followed in all the liquid milk plants in the coun-
try and it is difficult to dispense with the use of SMP and Butter Oil at
least during the lean season. The State Cooperative Departments/Dairy
Developments Corporation have also been approached at Government level
to increase supplies of milk from the District Cooperatives Milk Unions so

that D.M.S. may stop using SM.P. & Butter Oil even during the lean
season.

[Ministry of Agriculture & Irrigation (Department of Agriculture)
O. M. No. 2-55/77-LD. 1 dated 31.7.78]

Recommendations

The Committee note that the procurement of milk is confined to
places in U.P., Rajasthan, Haryana, Punjab and Delhi and the sources of
procurement are contractors, cooperatives and individual farmers from whom
the Delhi Milk Scheme purchases milk departmentally. The targets of
procurement are generally fixed with reference to the performance of the
preceding year and the commitments made or likely to be made by the
contractors collectively, What has surprised the Committee most is the
fact that no specific targets were fixed in respect of cooperatives and depart-
mental procurements, as they note that during the years from 1969-70 to
1975-76 the procurement through these sources has varied not only from
year to year but from place to place as weil. For instance the procurement
from Bikaner rose from 7 lakh litres in 1969-70 to 35 lakh litres in 1972.73,
fell to 13 lakh litres in 1973-74 and then rose to 96 lakh litres in 1975-76.
Similarly, in Mathura, the procurement rose from 9 lakh litres in 1974-75
to 68 lakh litres in 1975-76,

The Committee need hardly point out that such a wide variation
in targets and actual procurement not only leads to uncertainty and fluctua-
tion in the supply of milk to the consumers but is bound to render the
installed capacity idle at certain times, thereby, enhancing the overhead ex-
pengliture of procurement of milk per litre. The Committee would, there-
fore 'Jike to emphasis that there is an imperative need to fix targets for
procurement of raw milk from various sources particularly the milk produ-
cers, cooperatives and centtes so as 1o ensure an un-interrupted flow of
milk for processing’ and supply to the consumers. The Committee need

2698 LS—S5.
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bardly point out that concerted and determined efforts would have to be
made both at organisational and field levels if the targets fixed for procure-
ment from cooperatives and milk producers are to be achieved.

The Committee regret that the procurement of milk through the
Cooperative societies has been very insignificant. This is evident from the
fact that during 1975-76 the Delhi Milk Scheme procured 244.94 lakh litres
(which accounts for 31.54 per cent of the total procurement during the
year) through Cooperatives. The entire quantity of 174.69 lakh litres
procured from Etah in Uttar pradesh, Bharatpur in Rajasthan, Gurgaon

and Kamal in Haryana and Ferozepur in Punjab was procured from
contractors.

The Committee regret that even after 17 years of its establishment
the Delhi Milk Scheme has to depend for its procurement largely on the
contractors, as compared to other agencies viz., cooperatives and direct
from farmers departmentally, as they note that during 1975-76 as much as
364.72 lakh litres of milk, which accounted for 46.97 per cent of the total
procurement was procured from contractors alone. The procurement was
mainly confined to Meerut and Bulandshahr District of Uttar Pradesh and
Gurgaon District in Haryana which together accounted for 314.52 lakl
litres out of total procurement of 364.72 lakh litres through contractors
during 1975-76. While the contractors may have an edge over other
agencies as they have faxibility of action and can offer competitive prices
for their milk, it cannot be gain said as has be:n conceded by the Chair-
man, Delhi Milk Scheme during evidence that they are not quality conscious
and are prone to slippages in their contractual commitments.  As pointed
out by the Audit the contractors of Bulandshahr and Meerat in U.P.
having commitments to supply ten or more quintals per day fulfilied thei:
commitments to the cxtent of 77.8 per cent and 42.2 per cent oniy respec-
tively. Some idea of short and faulty supply by the contractors can be
had from the fact that the quantum of penalty imposed on them rose from
Rs. 2.94 lakhs in 1971-72 to Rs. 9.45 lakhs in 1975-76.

[S. Nos, 21—24 (Paras 3.92 to 3.95) of Appendix III to 46th Report
(6th Lok Sabha)]

Action Taken

The production and availability of milk depends on several factors like
climatic conditions, price of feed and fodder, price of agriculture commo-
dities, edible oil etc. These factors are varied in nature and DMS could
hardly exercise any influence onthe course of their development end it
would have been unrealistic for the DMS to work out procurment targets
in advance. The milk shed area of DMS faced severe drought conditions
in the two subsequent successive years in 1972-73 and due to this the pro-
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curement of milk was very adversely effected and therefore the stipulated -
Jprojection of milk procurement could not be achieved. '

As a major portion of the milk is now being procured through the co-
-operatives and the cooperatives are establishing themselves in the field, it
is being proposed to have annual agreements with these state Cooperative
-agencies with penalty clauses to ensure committed supplies of milk regular-
ly. It is felt that in about 5 years time it may be possible to enforce rigidly
with the cooperatives regarding commitments on the basis of which targets
may be fixed,

During the year 1977-78, D.M.S. has procured about 65 per cent of
the total raw milk through the State Cooperative agencies and 35 per cent
through departmental procurement system. Procuring milk from contractors
has been eliminated from 1.1.1977.

[Ministry of Agriculture & Irrigation (Department of Agriculture)
O. M. No. 2-55/77-LD. 1 dated 31.7.78]

Recommendation

The Committce need hardly stress that it should be the endeavour of
‘Government to organise, in consultation with the Stats Governments/Indian
Dairy Corporation, the right type of Coopcrat've Sncicties so that the milk
requirements of Dcthi Milk Scheme are met by and large through  this
source. In this connection, the Committee have been given to understand
during evidence that the Anand pattern of Cooperative Society have under
their bye-laws  climinated not oniy the contractors but also other vested
interests. There is a Society in each village and these are federated to what
is known as a Union at the disirict level. This'is a two-tier system. The
Union at the district level provides the infrastructure for procuring,
processing distributing mitk. The Committee see no reason why
this Anand pattern of Cooperative Society which has been found to
function effectively in the interest of milk producers and consumers should
not be developed uniformly in the entire milk shed area of Delhi Milk
‘Scheme, « 1

[S. No. 26 (Para 3.97) of Appendix III to 46th Report
(6th Lok Sabha)]

Action Taken

Cooperative is a State subject. THe milk shed of Dethi Milk Scheme
lies in the neighbouring States of U.P., Rajasthan, Haryana & Punjab.
All these States are covered under Operation Flood I Project. In addition,
LD.A, assisted project has also been taken up in Rajasthan. In these
projects, type co-operatives are to be formed. Some progress has beea
-achieved in this direction, However, this is a long term process and the
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conditions differ from State to State. It may take some time before co-

operatives on Anand pattern are established in all the neighbouring States
supplying milk to D.M.S.

[Ministry of Agriculture & Irrigation (Department of Agriculture)

O. M, No. 2-55/77-LD. I dated 31.7.78}F

Recommendation

The note of the Chairman, Delhj Milk Scheme, had ciearly made
out the points for the reconsideration of the Committee of Officers. The
Committee feel that normally the Committee of Officers should have as-
certained facts instead of making recommendations on assumptions. It
is surprising that although the Chairman’s guidelines were given on the
26th September, 1974, the Committee of officers for reasons unknown
took four months to meet again and consider the matter de novo. It is
all the more surprising that within two days of their meeting they finalised
their report and reversed their earlier recommendations. Even these re-
commendations do not appear to be conclusive as these recommended for
utilisation of plants and machinery for Commissioning of new centres and for
strengthening the existing ones. This shows that the Committee did not
bestow proper consideration which they should have to the issues involved.
The Committee would like to be assured that the examination of the issues
were thorough and adequate. They would also like to know the reasons
for not taking follow-up action in regard to utilisation and disposal of the
plant and machinery soon after the closer of the centres during 1965—71.

[S. No. 38 (Para 4.23) of Appendix III to 46th Report (6th
Lok Sabha)].

Action Taken

The Committee of officers gave its final recommendations on 24-1-75
regarding utilisation of plant & Machinery and building of various Chilling
Centres which were closed were considered in a meeting of sub-committee
as constituted by the Governing Body of DMS which consisted of the:

Saflowing Members: —
1. Shri Ranbir Singh, M.P.—Chairman.
2. Shri Kidar Nath Sahni, Mayor of Delhi—Member.
3. Shri Ishaq Sambhali, MP—Member.
4. Shri S. K. Gosh, Jt. Secretary, Ministry of Finance—Member...
5. Shri V. K. Malik, Director (AH&SL)—Member.
6. Shri C. Gopinath, Jt. Commissioner (DD)-—Member.
7. Shei A. Mohan Lal, Chairmas, DMS—Member-Convenor..



«

This sub-committee duly accepted the recommendations of the com-
amittee of officers which indicates that the examination of the issues by the
.committee of officers was thorough and adequate.

The following chilling centres were closed during the year 1985—
1978.—

1. Sohepat during the year—1971,
2. Kharkhoda in August—1966.

At the time of closing of the above two Chilling Centres it was felt
that these Chilling Centres would not be closed permanently and therefore
the follow up action of shifting the plant & equipment and utilisation of
the building was deferred. It would be clear from the facts that the
MC&CC Sonepat was subsequently recommissioned in September, 1974
and thereafter again temporarily closed in January, 1977. Regarding Khar-
khoda, 'it may be stated that as DMS did not hope to get any milk, some
-of the plant & equipment from this chilling centre was shifted in the year
1974 a portion of the building of MC&CC 'Kharkhoda was utilised as
Acceptance Centre for receiving milk from the milk suppliers during the
period MC&CC Sonepat was in operation.,

[Ministry of Agriculture and Irrigation (Department of Agricuiture)
OM. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

The Committee are unhappy to note that procurement of milk from
Bikaner Centre had been on constant decline upto 1973-74 though it
started picking up from 1974-75 onwards. The procurement had gone
down to 12.71 lakh litres in 1973-74 as against the quantity of 50.32
lakh litres of milk procured in 1971-72. This downward trend had not
-only affected the supply of milk but had also increased the handling cost
-of milk from 14.5 paise per kilogram in 1971-72 to 45 paise per kilogram
in 1973-74. '

[S. No. 45 (Para 4.82) of Appendix III to 46th Report (6th
Lok Sabha)]

Action Taken

D.M.S. have now stopped processing milk from Bikaner direct as it
‘thas started processing through the Rajasthan Milk Cooperative,

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture)

O.M. No. 2-55/77-LD.1, dated 31-7-78]
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Recommendation

* The Committee ‘note that the capacity of bye-products plants of the:
Delhi Milk Scheme, namely, butter manufacturing plant, ghee manufac--
_ turmg plant casein plant, and ice-cream plant was grossly under unutilis-

ed ‘since '1970-71. The percentage of capacity utilised per day during

1973-74 was significantly low as the utilisation of different plants during
that year was (i) butter manufacturing plant 24.5 per cent; (i) ghee
manufacturing plant 0.63 per cent; (iii) casein plant 1.6 per cent; and
(iv) Ice-cream plant 1.86 per cent. In this conmnection, the Committee
would like to be apprised whether the capacities of these plants were
fixed on any particular production pattern taking into account the pro-
cessing capacity of the Central Dairy and if so, the reasons for not follow-
ing that pattern.

[S. No. 49 (Para 4.86) of Appendix III to 46th Report (6th
Lok Sabha)].

Action Taken

There was a great shortfall in the procurement of raw milk during
the year 1970-71. There was no surplus fat available with D.M.S. In
the absence of fat from raw milk, the Butter Oil was utilised and as such
- - the bye-product plants could not be utilised to full capacity. The utilisation
of these plants cannot be to the full capacity in case of shortfall in the
procurement of raw milk. Due to this rcason, the full capacities of these
plants could not be achieved in the year 1970-71,

[Ministry of Agriculturc & Irrigation (Depit. of Agriculture)
O.M. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

The Delhi Milk Scheme has since its inception adopted the system of
- supply of milk through botties. While 2.64 lakh litres of milk were distri-
buted per day at an average, the figures went up to 2.93 lakh litres in 1974-
75 and to 3.60 lakh litres in May, 1977 according to latest figures furnished
by the Ministry. A study conducted by the National Dairy Development
Board in May-June 1970 had revealed that 97 per cent of the household
in Delhi city regularly purchases on an average 1.6 litres of milk daily and
that non-dairy buyers from the very poor and poor income scgments buy
costlier milk.

In view of this, it is imperative that the Delhi Milk Scheme should make
all-over efforts to increase the supply of milk so that people in the lower
income brackets are enabled to purchase milk from the Delhi Milk Scheme

‘at comparatively less prices. \
[S. No. 58 (Para 5.42) of Appendix III to 46th Report (6th Lok Sabha)}
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Action Taken

Delhi Milk Scheme has already issued the required number of tokens
covering _the total supply of 3.70 lakh litres per day. There is no scope
at present to either increase the installed capacity or re-distribute the tokens

amongst the consumers of Delhi. The additional demand for milk is to be
met by Mother Dairy. - . >~

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O. M. No, 2-55/77-LD.1, dated 31-7-7§]

Recommendation

The Committee have been informed that with a view to preventing mal-
practices in the distribution of milk, the Delhi Milk Scheme conducted a
physical verification of the tokens and, as a result of intensive drive con-
ducted. it was possible to cance! as many as 27,478 bogus tokcns recently.
They would also urge that such verification of tokens should be made at
least once a year.

[S. No. 68 (Pura 5.52) of Appendix III to 46th Report (6th
Lok Sabha)]

Action Taken

The checking of milk tokens with Ration Cards in order to wzed out
the bogus tokens is an enormous and heavy work and it is not feasible to
carry out the same every year due to paucity of time and staff. It can be
done only periodically.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
0. M. No. 2-55/77-LD.I, dated 31-7-78]

Recommendation

The Committee are surprised to note from the Aundit Para ihat whereas
the quantity of milk distributed per day was the same viz. 2.89 lakh litres
during 1972-73 and 1973-74 and the total number of routes during these
years was also the same, viz, 123, the total number of milk vans had increas-
ed from 123 in 1972-73 to 148 in 1973-74. Similarly, they find that against
124 total routes during 1974-75, the total number of vehicles had increased
to 158. However, the Committee find that with lesser number of 97 vans
covering 124 routes DMS were able to distribute 3.10 lakh litres of milk per
day during 1975-76 and with 99 vans covering 132 routes the milk distri-
buted during 1976-77 was 3.35 lakh litres per day. The Committce would

 like to be explained the reasons for wide difference between the routes, both
morning and evening, milk distributed and the total number of vehicles held
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during 1972-73 to 1976-77, particularly when the Delhi Milk Scheme could
distribute 3.35 lakh litres of milk per day with oaly 99 vans during 1976-77,

[S. No. 72 (Para 5.56) of Appendix III to 46th Report (6th Lok Sabha)]
Action TFiken

Statistical information regarding number of vans, number of routes and
milk distributed in various years as mentioned by P.A.C. is given below:—

Year Number of Vans Number of routes
Proposed On road Tot al
Oncharge Offroad for con- Morning Even.
due to  demnation
maintenance

1 2 3 4 5 6 7 8
1972-73 . 123 4 30 81 77 46 123
1973-74 . 148 I2 58 98 77 46 123
197475 . 159 1 28 92 78 46 124
1975-76 . 121 8 . 85 81 46 127
1976-77 . 101 0 .. 91 [

D.M.S. is expected to distribute a total quantity of 3.75 lakh litres of
milk to the citizens of Delhi, From experience it is known that a quantity
of 2.50 lac litres of milk is required to be distributed in the moming and
1.24 lac litres in the afternoon. For this quantity of milk 93 vans in the
morning and 47 vans in the evening are required. Thus, the total number
of routes to be operated a day will be 140. To operate a maximum of 93
routes in the morning, 93 vehicles are required. Besides this, there are
also miscellaneous duties like distribution of milk products for which the
need is about 6 vehicles per day. Thus, obviously the requirement comes
to 99. So far no separate trucks have been kept in the DMS for other
commodities like transportation of various stores within the premises of the
dairy as well as Stores purchased from the local market from time to time.
These duties have been carried out with the help of the existing vans and
DMS has been utilising about 4 vans per day on the average for this purpose
also (DMS is now proposing to have adequate number of trucks for this
duty, and when these trucks are procured, it will not utilise the vans for this
purpose). Thus from the above, it will be seen that the basic requirement
of vehicles is 99. At least 20 per cent of this number are required as standby
vans for meeting the maintenance and breakdown requirements. This 20
per cent comes to 20. Thus, the total requirement of vans is 119.
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From the yearly statistics shown above, it will be seen that the vans
.position was the worst in the year 1972-73. From the above figures, it will
also be seen that DMS has always been having lesser number of vans than
actually required. The observation of the P.A.C. is that during 1976-77
D.M.S. eould distribute 3.35 lac litres of milk with 99 vans only. From the
yoerly statistics indicated above, it will be clear that the number of vans
available for actued duty in each year are shown separately, and this number
differs from the figures indicated by the P.A.C. in the para. D.M.S. has
never been having a larger number of vans at any time than are actually
required. Somehow, whenever the number of vans is considerably low,
DMS is supposed to distribute milk by deploying vans on'double trips which
results in delays in supplying of milk and is not desirable taking into
account the sensitive nature of the commodity being handled by DMS.

[Ministry of Agriculture and Irrigation (Department of Agricu\ture)
0. M. No. 2-55/77-L.D.1, dated 31-7-78]



CHAPTER 1V

RECOMMENDATION S/OBSERVATIONS REPLIES TO WHICH HAVE
NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH RE- |
QUIRE REITERATION

Recommendation

“2.45 The Committee regret that timely action was not taken by the
Delhi Milk Scheme to replace the old bottling plants, particularly when
they knew that the normal lifc of these plants was 12 years and was likely
to be over by 1971. In such circumstances prudence demanded advance
action for replacement of the threc bottling plants in 3 phased manner so
that their replacement could be synchronised with the completion of the
second phase expansion programme. Keeping in view the fact that there
was a long waiting list of about 1,20,000 applicants, and the list continued
to expand further from day to day the Committec regret that DMS did
not take timely action to ensure a steady supply of 3,75,000 litres of milk
per day throughout the year which they had envisaged under the expansion
programme,

2.46. Although the second phase expansion programme was envisaged
to be completed by December, 1970, the Committee find that majority of
items included in this programme were acquired/installed /commissioncd
during 1973-74 to July, 1975. A number of items which were included
in Phase T such as four storage tanks, spray drier skimmed milk powder
plant, casein plant, cold storage for ghee and white butter and cold storage
for table butter, were completed during the years 1972 to 1974. Several
items including equipment for milk collection and chilling centres, air-con-
ditioning unit for butter oil storage, civil works for milk collection and chill-
ing centres etc., of the total value of Rs. 65.70 lakhs were not acquired/
executed. Apart from these, there are other items, such as steam genera-
tors, ammonia compressors, rail milk tankers, of the total value of Rs, 21.75
lakhs, which were installed/acquired but were not commissoined or utilis-
ed till November 1975 according to the Audit. It has also been conceded
by the Government that against 184 milk booths sanctioned in May, 1969
and December 1972, 156 milk booths have been completed and taken over
till April 1976. All these deficiencies/delay in the execution and
changes/alterations at a later stage, leave no doubt in the mind of the

68
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Committee that the whole expansion programme was not properly planned
and no sustained efforts were made to achieve the physical resuits,

2.47. One of the reasons adduced by the Ministry for their delay in
the execution of Various items of work during the second ‘phase expansion
programme is the procedural difficulties- in obtaining’ Government sdnctions
for award of works and involvemeént of a number of agencies viz., the
Central Public Works Departnient for Civil Works, State Trading Corpora-
tion for import of machinery and equipment against Swedish credit, DGS&D
for the purchase of indigenous machinery and equipment and the Indian
Dairy Development/National-Dairy Development Corporation for the pro-
curement of certain items of dairy development. The Commiitee are not
at all convinced with the arguments advanced by the DMS,/Ministry. While
planning a project of this dimension, the Ministry/DMS should have taken
a cohclusive action to efi:ct coordination between the Delhi Miik Scheme
and the other agencies which were to play their part in the execution of
the project.

2.48 As pointed out by Audit there were no detailed scheduled for
completion and commissioning of the various items of works nor were the
figures of actua] expenditure against sanctioned estimates available, The
Committee are surprised at the statement made by the representative of
the Ministry during evidence that “no centralised schedule to regulute the
completion and commissioning of various items of work was maintained
during the first phase expansion programme as the works to be executed
during the first phase were not too many”. With regard to the second
phase expansion programme, the arrangement made by the Ministry to re-
view the progress of the project appears to have been wholly inadequate.
It appears to have acquisced in repeated extensions of time for completion
of various individual works. The Committee are convinced that had a
time-bound programme been drawn up and a careful vigilance kept over
the execution, the scheme would have proceeded at a much faster rate and
completed well in time.

2.49, The responsibility for drawing up the detailed scheme for expan-
sion and implementation was primarily that of D.M.S. Since, however,
DMS continued to be a departmental undertaking under the supervision
of the Ministry of Agriculture, that Ministry should have also seen to it that
an integrated scheme was drawn up and PERT chart identifying crucial
areas for ensuring timely progress prepared and effective action taken to
see that the schemc was implemented in an integrated manner as per a
time-bound programme.”

[S. No. 12 to 16 (Paras 2.45 to 2.49) of Appendix HI to 46th
; Report (6th Lok Sabha)].
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Action Taken

While undertaking the expansion programme, DMS did not cut down
-supplying the committed quantities of milk to the citizens of Delhi which
left very litle fime and execute the expansion programme. In fact, it be-
coms- all the more difficult o keep up the regular supplivs when expansion
programme s under execution. When it was observed that the execution
of expansion programme was not progressing satisfactorily, a separate
Planning Development and Coordination Cell was set up in the DMS in
1971.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O. M. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

The Committee are unable to understand why milk procurement from

- contractors was continued in Bulandshahr and Meerut Districts during 1975-
76 when policy decision had been taken that wherever Cooperatives come
vp for milk supply, milk will not be accepted from the private agencies.
The Committee are also concerned to note that in many villages and dis-
tricts there were mushroom cooperative societies which were not really
milk producers’ societies. Such societies functioned somewhat like contrac-
tors and diverted sale of milk to private parties to the detriment of assured
supplies for the Dethi Milk Scheme. The Committee have been informed
that the Indian Dairy Corporation insist on adoption of a bye-law by milk
producers cooperative society under which nobody who is not a milk produ-
cer and has not supplied milk continuously for 200 days in a year, can be
or remain a member. The Committee see no reason why, the Delhi Milk
Scheme/Government cannot insist on the incorporation of this bye-law
by the cooperatives which desire to supply milk to the Delhi Milk Scheme.

[S. No. 25 (Para 3.96) of Appendix III to 46th Report (6th
Lok Sabha)].

Action Taken

With a view to eliminating the difficulties which were experienced by
. milk procuring Cooperative Societies and other suppliers to safeguard the
‘interest of small suppliers various changes were made in the milk procure-
ment policy of 1975-76. Tt was decided that DMS would purchase milk
from its niilk shed areas through the following agencies.

1. Directly from farmers, the duhdias and Cooperative Societies and
federations which will get first preference.
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2. Wherever, the procyrement of milk through the above agencies -
was not feasible purchase of milk would be made through small
milk suppliers against regular annual contracts.

DMS has implemented the above policy and continued procurement of milk
through contractors in the districts of Bullandshahr and Meerut only, when
cooperatives did not come forward to commit regular supplies of milk to
D.MSS. throughout the year, The D.M.S. can, however, not directly involve
itself in the functioning of Corporations as the Corporations are formed
under State Governments Rules etc.

[Ministry of Agriculture & Irrigation (Deptt, of Agriculture)
O. M. No, 2-55/77-LD.1, dated 31-7-78]

Recommendation

The Committee are distressed to find that despite the issue of licences’
in or after 1970, several milk product units in the organised sector located
around the operation areas of Delhi Milk Scheme have turned out pro-
ducts beyond their licensed capacity in violation of the provisions of the
licence. For example, jt will be 'seen from the Statement of Appendix I that
M/s. Milk Commissioner, Jind (Haryana) and M/s. Haryana Milk Food,.
Pehwa produced milk powder to the extent of 901 tonnes and 1009 tonnes
in 1975 and 1974 respectively against their licensed capacity of 650 tonnes
and 800 tonnes respectively. Similarly, M/s. Hindustan Lever Limited,
Etah (U.P.) produced 1350 and 1234 tonnes of Infant Milk during 1971
and 1972 respectively against their licensed capacity of 1000 tonnes. M/s.
Glaxo Laboratories Limited, Aligarh (U.P.) a multinational, produced
4418 tonnes of Infant Milk Food during 1971 against their licensed capa-
city of 4000 tonnes.  All this goes to indicate that no follow-up action
was taken to enforce strictly the provisions of the licences issued to the-
Units concerned. The Committee deplore this casualness on the part of
the authorities concerned.

[8. No. 30 (Para 3.101) of Appendix III to 46th Report (6th Lok Sabha)]..

L]
Action Taken

In order to achieve greater production, it is the policy of the Govern-
ment to allow manufacturers to produce 25 per cemt in excess of their
licensed capacities. Against this, the excess production appears to be
small. However, the observation of the Committee has been noted for
future guidance.

‘ [Mhﬁmy of Agnculture and Irigation (Department of Agriculture}
[O.M. No. 2-55/7LD.I, dated 31-7-78)
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Recommendation

The Commmee are unhappy to record that although the Ministry of
Agriculture/Delhi Milk Scheme were aware of the problem of competition
by these industrial units, no serious efforts were made to resolve the
problem. It is rather strange'that the 'Ministry of Industry and Civil
Supplies which is responsible for granting of licences to the Industrial
Units for milk products were not aware .as confessed by their representa-
tive during evidence, of the milk shed areas of the Delhi Milk Scheme.
What  has surprised the Committee is the fact that since 1972 correspon-
dence has been going on between the Ministry of Agriculture and Irri-
gation and Ministrv of Industry and Civil Supplies to curb the functioning
of milk product factories but no tangible mezasures, legal or administrative,
have been taken so far to prevent diversion of milk from the milk shed
areas of Delhi Milk Scheme to the milk product factorics.

[S. No. 31 (Para 3.102) of Appzndix T to 46th Report (6th Lok Sabha)].
Action Taken

Initially, mitk shed areas were not being included in the industrial
licences issued to the parties.  As a result of experience gained, demarca-
tion of milk command areas was included in later licences in the case of
those licences where miltk <hed arcas were not sonccified, it is now not possi-
ble to incorperate anv new conditions ander the Industries (Development
and Regulation) Act, 1951, including demarcation, after the plants have
been established. Presently. there is no provision  under the Industries
(Development & Regulation) Act, 1951 to take action againsy breach of
conditions of the licence. However, the Ministry of Industry is seized of
the problem and ic eansidering suitebly to amend the Industries (Develop-
ment & Regulation) Act. 1951,

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD-1, dated 31-7-78].

Recommendation

The Committee feel that one of the'effetive steps to restrict the pros
curement of milk by the Milk Product Factories can be to demarcate the
milk shed areas of Delhi Milk Scheme.- For this purpose, the cooperation
of the States whxch fall within the milk shed areas of Delhi Milk Scheme is
necessary. ' The Committee have been informed that the question - of
demarcatmg milk shed areas was considered on 13 June, 1975 at a meeting
of’ ofﬁcers of Haryana ‘Dairy Development Corporation, D.G.T.D., Minis-
try of Industry and the Delhi Milk Scheme and since then a proposal for
demarcating milk shed areas of various plants in the State of HaryAna has’
been under consideration of the State Government. The. Committes would
like the Ministry bf Agticilture to exaniine the matter in depth in consul-
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‘tation with the Ministry of Industry and Civil Supplies and the -State
Governments concerned and finalise the proposal of demacration milk shed
areas for each processing unit in and around Delhi expeditiously.

[S. No. 32 (Para 3.103) of Appendix III to 46th Report (6th Lok Sabha)].

Action Taken

Under the present Industries (Development & Regulation) Act 1951,
it is not possible to incorporate any new conditions for demarcating areas
after the plants have been established. The Government of Haryana has
been considering demarcating milk shed areas of the various plants in the
State. It has, however, not been possible for Haryana to supply milk to
the D.M.S. as the milk produced in that State is needed for the plants set
up there. With the setting up of State Dairy Corporations/Federations in
the States of Rajasthan, Punjab. Haryana & U.P., D.M.S. is procuring
milk through these Bodies in bulk directly. thus obviating the need for
demarcation of individual dairy plants,

[Ministry of Agriculture and TIrrigation (Department of Agriculture)
OM. No. 2-55/77-1.D-1, dated 31-7-78)

Recommendation

The Committee note that Dethi Milk Scheme had sold milk to Rajas-
than Go Sewa Sangh. Bikaner from April 1969 to December 1973 for dis-
tribution in Bikaner citv on the basis of procurement price plus 21.5 paise
per litre to cover the handiing charges (cxctuding the over-heads). As the
cost of handling the milk in Bikuaner was higher than the rate of 21.5 paise
per litre, the Declhi Milk Scheme had to suffer a loss of Rs. 0.91 lakhs for
the above sale. The Committee would like to know the circumstances
under which the milk was sold to the Sangh at a loss. particularly at a time
when the procurement of milk from Bikaner was showing a downward trend
and the milk was required for the dairy in Delhi.

[S. No. 48 (Para 4.85) of Appendix III to 46th Report (6th Lok Sabha)).

Action Taken

D.M.S. sold milk to Rajasthan Go Sewa Sangh, Bikaner for distribution
in Bikaner city on the basis of procurement price plus 21.5 paise per litre
to cover the handling expenses (excluding overheads) on the basis of de-
cisions taken in the 33rd Meeting of the Management Committee of the
Governmg Body for D.M.S. held on 27-1-68 although, DMS had proposed
at item No. 3 of the agenda note to charge 28 paise per litre to the Rajas~
“than Go Sewa ,Sangh, Bikaner.

' [Miniitry of Agrlcuiture and Irrigation (Department of- Agrictﬂture)
OM. No. 2-55/77-LD-1, dated ‘31-7-78}
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Recommendation

The Committee note that for increased production of ghee of 6.74 lakh.
kilograms in 1972-73 and 5.66 lakh kilogram in 1973-74, fat was diverted
from raw milk and to make up the resultant shortfall of fat large quantities
of butter oil was used up for preparation of pasteurised milk, This step
had to be taken as the airconditioning unit for butter oil storage provided
for in the second phase expansion at an estimated cost of Rs., 8 lakhs had
not been installed. Had this been done, the Committee feel, the problem
of spilage might not have arisen. The Committee would like the Delhi
Milk Scheme to work out the comparative economics (including foreign
exchange implications) of the substitution of fat in raw-milk by butter oil
in the production of pasteurised milk and use of fat in the raw milk for
production of ghee so that butter oil for production of ghee is used econo-
mically, judiciously and .also keeping in view health considerations.

[S. No. 50 (Para 4.87) of Appendix III to 46th Report (6th Lok Sabha)}

Action Taken

During 54th Meeting of the Management Committee of D.M.S. held
on 12th October, 1977, it was decided that Butter-Oil will not be used
just to bring-down the cost of fresh-milk. It was also decided that all
efforts should be made to procure adequate quantities of milk, and that
Butter-Oil should be used only when DMS does not get adequate quanti-
ties of fat from the procured milk. This decision of the Management Com-
mittee is now being followed and DMS is no longer producing ghee and
using Butter-Oil, as pointed out in this para by the Committee. The ques-
tion of working out the comperative economies of constition of 'raw-milk
by Butter-Oil, therefore, does not arise. DMS is now concerned to cater
to the basic need of the consumers rather than to effect economy by the use
of butter oil.

{Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD-1, dated 31-7-78]

Recommendation

The Committee need hardly point out that the working of a public
utility service like the Delhi Milk Scheme has to be judged by the extent
of satisfaction afforded to the beneficiaries. Judging from the increasing
frend in the nomber of complaints the Committee cannot but come to the
conclusion that the functioning of the booths is far from satisfactory and
needs to be looked into so as to effect improvements. They would, there-
fore, urge that a detailed survey of the depots may be conducted periodi-
quily with a view to identify the difficalties of the beneficiaries and to take-



speedy remedial measures. THY ¢:oRTMHES Pould suggest that every depot
should maintain g complaint box, wherein all written: complaints conperning
the functioning of the booth may be dropped by the token holders. .The
keys of the complaint boxes may be kept by the Milk. Distribu-
tlon Oﬂicers in their custody who should arrange to. colbect all the com-
plamts register them and initiate action thereon, The complaints should

be Iooked into thhout loss of time and the complainants apprised of the
action taken in definitive terms.

[S. No. 67 (Para 5.51) of Appendix III to 46th Report (6th Lok Sabha)]
Action Taken

The suggestion to maintain complaint box at the depots has been consx-
dered in the past, but due to the fact that even tﬁe n are removed by
the miscreants as also the doors, window pzmw "tocks and" fatches, it has
not been considered feasible to aﬁix complaint boxes at the depots

Delhi Milk Scheme has however set up a complaint Cell with Phone
No. 585426, which functions round the clock. The complaints received on

phone & by post are registered in the complaint register & prompt action

is taken. The complainant is also informed about the action taken on his
complaint.

[Ministry of Agriculture and Irrigation (Department of Agriculture}
O.M. No. 2-55/77-LD-1, dated 31-7-78]
Recommendation

The Audu has pointed out that though mstructxons exist to ensure
t‘hat R tqlgen hold.;r is denied milk altogether, no relative records wemm
le to ;.pdxgat\; the effectiveness of these instructions and the extemt

t,o whlch gemuna dema.nd of the token holder was folfilled. Dwring evi-
dence the Committee have been informed that upta 3 botties a token hoider
is ensured full quota and for mgre, than 3 bottles it depends wpen the. avxil-
ability of milk supply. The Commlttee consider that in order to gheck mal-

distribution. of mitk, ihsofparmmt mportancematlﬁngpotmmm
ivariably maintains the ticklers showmg the tokeps presented quantme.s

authorised and issued and that such ncklers should be checked and counter~
szgned by the field officers durmg their surpnse visits.

[S No 69 (Para 5.53) of Appendix III to 46th Rapon (6th Lok Sabha)}‘
Action Tekem .

Gencrany, fun supply of milk is qnsured to tokea hnlders, but m
thmes due to unforseen circumstances i.e. breakdawn of the maghinery eteq
m the Central Dairy, the cut m the supply be;::omes pavoxdgue vy

Mhistry of &gncufmre and Imgat:on (Depa.rtment of Agriculture)

O.M. No. 2-55/77-LD-1, dated 31-7-78)
2698 LS—6



76

KX

Recommendation

~ The Committee would also like the Delhi Milk Scheme to consider the
feasibility of .displaying at some prominent place at the depot a board
showing the supplies received (in bottles), the number of token holders
with total requirements registered, etc. This will help in creating con-
fidence among the token holders that their requirement beyond 3 bottles is
not being reduced at the discretion of the depot manager.

[S. No. 70 (Para 5.54) of Appendix III to 46th Report (6th Lok Sabha)]
' Action taken

The quota of the milk supplied at the depots is shown in the docket
showing the No. of creates supplied at the depot and the token holders are
thus aware about the exact quota of milk received at the depot. Further,
Depot Advisory Committee formed by the token holders are also watching
this aspect. .

[Ministry of Agriculture & Irrigation (Department of Agriculture) O.M.
No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

“8.22 The Committee are distressed to note that several items of plant
and mrachinery costing Rs, 41.54 lakhs have been lying idle with the Delhi
Milk Scheme since their acquisition, They find that more than a decade has
passed since the automatic recrating and decrating machines, milk evapo-
rating plant and cheese plant were acquired by the Delhi Milk Scheme and
have not been put to use for one reason or the other. In this context it is
relevant to mention that the Public Accounts Committee in their Sixth
Report (fifth Lok Sabha) had also stressed the need for utilisation of
these machines. The Committee note that despite the fact that the techni-
eil experts of the National Dairy Development Board who had inspected
the automatic recrating and decrating machines in March, 1975 and recom-
mended thair'disposal 'noihing tangible has been done in this behalf.

i 23 The .Committee note that although the Ministry had intithated
to them in 1972 that the Milk evaporating plant would be commissioned
in about six months, they are surprised to find from the information
furnished to the Committee in July, 1977 that it has not been commissioned
so far for lack of spare parts. The Committee would like to be informed
of ‘the specific steps taken to expedite the commissioning of the plant.
The fact that the plant has been lying idle since 1963 and the Delhi Milk
Scheme were carrying on without it all these years, gives rise to the doubts
in the mind of the Committee whether the purchase of the evaporating
plant was absolutcly necessary.

[S Nos 89 to 90 (Paras 8.22 to 823) of Appendix III to 46th
‘ Report (6th Lok Sabha)]



M
Action taken

The Government are considering to use some of the components of the
recrating and decrating plants which can be put on the old bottling plant.
After that the sanction for the disposal of this plant would be accorded.
Government has already taken decision to dispose off the equipment of the
Balancing Station and also Cheese Plant. Surplus reports has been sent to
DGS&D who are calling tenders for their sale. So far our efforts to com-
mission milk evaporating plant have not succeeded due to non-availability

of some of the spare parts. Efforts are being made to import these spare
parts,

The matter has already been explained in detail to the P.A.C. separately

in response to the recommendation of the P.A.C. in its Sixth report referred
to in the para.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77~LD.1, dated 31-7-78]

Recommendation

The Committee note that the Dethi Milk Scheme failed to establish the
cheese plant at Bikaner, They also note that efforts are being made-:to
establish it at Mathura and that the sanction of the Government of Uttar
Pradesh is awaited. ;

[S. No. 91 (Para 8.24) of Appendix III to 46th Report (6th Lok Sabh%t)]

Action taken ! o
It has since been decided not to set up Sheese Plant under DMS The
..equipment has since been put up for sale through DGS&D.
" [Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.1, dated 31-7-78]



CHAPTER V

»RBCOMMENDA’TIONS/OBSERVAT;ONS IN RESPECT OF WHICH
GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recominendation

amites Woilld like Government to studX the problem in depth
dnd devies & durable Bokition by which the Delhi Milk Scheme, which has
been operiitistg o thib #ilk shed area since 1959, is enabled to get on
assured basis the targetted supply of milk. The Committee would like to
be informed in ;Iowl of the concrete measures taken in this behalf and the

 resuls aghioved.
[S. No. 33 (Para 3.104) of Appendix II] to 46th Report (6th Lok Sabha)]

. Action taken

This matter i8 being referred to the Management Committee of D.M.S.
The Ministry of Agriculture and Irrigation want to rationalise the pricing
policy as well as the procurement policy for the milk not only for the DMS
* ‘but £6f Mother Dﬁxry also as the milk shed for both th¢se dames is 1d¢nt;cal
and any variation in pricing by one dau'y will bave adversc affcct on the yro-
turement by the other Dairy. Governient of India have also set up a Com-
mittee to rationalise and a decision in this regard is likely to be taken shortly.
It is expected that the pricing policy aad the procurement policy for both
the Mother Dairy and the D.M.S. will be finalised shortly, The observation
of the P.A.C. will be kept in mind while formulating the procurement and

[Ministry of Agsiculture and Irrigation (Depastmenit - of Agricultuse)
O.M. No. 2-55/77-LD.], dawd 31-7-78]
Recommendation

The Committee learn that the Delhi Milk Scheme are maintaining
another workshop for repair and maintenance of vehicles, both for milk
tankers and vans meant for transportation of milk from milk collection and
chilling centres to the Central Dairy and from the Central Dairy to the milk
depots. The Committee are unhappy to note that the data relating to petrol/
diesel, expenditure on maintenance and repairs, date of condemnation etc.
of each tanker and van were not maintained by the Delhi Milk Scheme.
Similarly the records maintained for the purpose of utilisation of tyres do not

indicate mileage covered by a particular van.

[S. No. 94 (Para 8.37) of Appendix ITI to 46th Report (6th Lok Sabha)]
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Actiint takey
b.M. S is malfitaining orily otié woi'ksbop which catérs o the rhainte-

nance of all the transport vehlcles of the DMS Tkns observ fion of. ,&he
PAC is also belrig looked irito as mentioned in the reply at para } 57 above

This recommendation of the PAC will be implemented immediately after
various institutional checks referred to in para 5.57 above gre finalized.

- EMiinistry of Agriculture and  lrrigation mmgm pt. Aggicniture)
‘ {. T MmN 55/77-LD.1, dated 31-“';-781

Reconunendation -

Yet, another matter of concern pointed ont - hy the ‘Andit is that the
expenditure on the repairs and maintenance indipating the spase pastg fitted
to the vehicles and the expenditure by way of labour chasges has-nat been
worked out by the Delhi Milk Scheme in respect of each vehicle, mten51bly
on the ground that this would involve enormous labour ard time.

[S. No. 95 (Para 8.38) of Appendix III to 46th Report (6th Lok Sabha)]
Action taken
Reply to paras 5.56 and 5.57 are applicable to this para also.

[Ministry ‘of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.], dated 31-7-78]

Recommendation

The Committee are further unhappy to note that no standards of con-
sumption of petrol/diesel/engine oil have been laid down. It is, howéver,
observed from the Audit report that the average consumpﬁon of petrol/
diesel/engine oil per 1000 km. was continuously on the icréase &urmg the
years 1972-73, and 1973-74 as compared to 1971-72. '

[S. No. 96 (Para 8.39) of Appendix I1] to 46th Report (6th Lok Sabba)}
Actiop taken
Reply to paras 5.56 and 5.57 are apphcable to this para also.

[Mimstry of Agnculture and Irrigation (Department of Agrlcuiture) ,
O.M. No. 2-55/77-LD.], dated 31-7—78}

Recomméndation

The Commiitteé need hatdly émphasisé fhdt the deficienciés and shork-
comings pointed out by the Audit should be looked #ito ufdetttly for rems- '
dii! actiofl. T péirticular, the Commiltfes 1ifgé that wtmiost econeithy should

in the expenditure on repairs/maintenance/overhauling in both
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the workshops and in the use of petrol/diesel etc. so that the heavy losses
now being sustained by the Delhi Milk Scheme are brought down to the
minimum by reducing over-head expenditure,

[S NQ\, 98 (Para 8 41) of Appendix III to 46th Report (6th Lok Sabha)} o
Action Taken

Reply to para 5.56 and 5.57 are applicable to this para also.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

' The Cominittee would also like to be informed of the institutional
arrangemient} ‘inude- to - momitor- and check effectively the operational and
maintenance expenditure on the transport vehicles.

[S. No. 99 (Para 8.42) of Appendix III to 46th Report (6th Lok Sabha)]
Action Taken

The Committee will be informed of the institutional arrangements made
to monitor and effect the maintenance and operation cost on the transport
vehicles immediately after the same are finalised and implemented.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
O.M. No. 2-55/77-LD.1, dated 31-7-78]

Recommendation

The Committee are also perturbed to find that no physical verification
of stock of coal has been made since inception to March, 1970 while such
verification was required to be conducted twice a year as per the provisions
of the Manual of Accounting Procedure. They are not convinced that the-
physical verification prior to the period 1970 could not be conducted for
paucity of staff. They further note that the physical verification of stock of
coal conducted in March, 1970 and further scrutiny conducted in September,
1971 revealed a shortage of, 1,778 tonnes of coal valued at Rs. 1.33 lakhs.
The Committee would like the Ministry to fix responsibility for the lapse in
not undertaking a physical verification of the stock of coal since inception of
the Scheme upto March, 1970 which they were required to do under the
provisions of the Manual of Accounting Procedure. The Committee would
also like the Ministry to take conclusive action against the officers concerned
who were found responsible for the. shortage detected in the stock of coal
after the physical clarification conducted in March, 1970 and in September,
1971. The Committee would also like to know whether the deﬁcnenc:es
have since been re-conciled,

e [S No -102 (Para 8.53) of Appendzx III to 46th Report (6th Lok
- . -Sabka)}] -
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Action Taken

A Physical Verification Unit was set up for the first time during Feb-
ruary, 1970 on a regular basis. Physical Verification of stores was taken
up on regular basis from February, 1970 onwards, All efforts are made to
cover the entire range of stores annually. Since no Physical Verification
Unit existed prior to 2/70, no responsibility for not carrying out physical
verification of coal prior to 1970 can be fixed. As regards the fixation of
responsibility for the shortage of 1778 MTS in the Stocks of steam coal the
matter has been examined by Committee consisting of two officers of the

Ministry. Their report is now under consideration of the Government of
India.

[Ministry of Agriculture and Irrigation (Department éf Agriculture)
O.M. No. 2-55/77-LD.I, dated 31-7-78]

Recommendation

The Committee note that lists of 1980 slow-moving items of Transport
and Dairy Engineering Stores have been prepared and sent to the Technical
Officers during May, 1975 and June, 1976 respectively, for certifying about
their actually being surplus or excess to the requirements and that further
action for their disposal would be taken on receipt of the report of the
‘Officers, The Committee feel concerned about the large number of items
of stores lying un-utilised. The Committee would like to know the total
value of such stock and the period and reasons for their remaining unuti-
lised. They would also like to be apprised about the recommendations
made by the Committee of Technical Officers appointed to go into the matter
and the conclusive action taken by the Ministry in pursuance of those re-
commendations/suggestions to rationalise the inventories and ensure that
these are not burdened by acquiring stores for in excess of known require-
ments.

[S. No. 103 (Para 8.54) of Appendix IIT to 46th Report (6th Lok Sabha))

Action Taken

Action is being taken to certify whether any of the items mentioned as
slow moving items of transport and Dairy engineering stores are actually
surplus or are in excess to requirements.

[Ministry of Agriculture and Irrigation (Department of Agriculture)
OM. No. 2-55/77-LD.1, dated 31.7-78]

NEW DELHI; P. V. NARASIMHA RAO,
November 27, 1978 Chairman,

Agrahayana 6, 1900 (S) Public Accounts Committee,



APPENDIX

Conclusions/Recommendasions
3L Para Ministry concerned
No. No. Conclusions/Recommendations
.12 3
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;—7 I 1-3 Agriculutre and Irrigation

{Deptt. of Agriculture)

The Committee are--unhappy to note that Government. have' not fur-

-nished Action Taken Notes in respect of 6 recommendations so far. The

Committee deplore the-inordinate delay on the part of Government in
taking conclusive actiom on their recommendations -and apprising them of
the final action taken by the Ministry. The Committee desire the Ministry
of Agriculture and Irrigation (Department of Agriculture) to furnish
expeditiously final replies, duly vetted by Audit, to 6 outstanding recom-
mendations and - those recommendations and observations in respect of
which only interim replies have so far been furnished.

The Audit have intimated that “Action Taken Notes in respect of 97
recommendations of the. Committee referred to in paragraph 1.2 of the
Report were received by: the Director of Commercial from the ‘Delhi-Milk
Scheme for vetting. These were duly returned to the ‘Delhi Milk Scheme
with the remarks, wherever necessary, for revision-of:the Action Taken
Notes. None of the Action Taken Notes were, however, received i this
Office for final vetting in accordance with the prescribed :procedure. ...”.
The Commiittee take a serious view of it -and would like to kmow the

'e8



reasons why the points raised by the Audit were not replied and vetted
copies of the Action Taken Notes not furnished to-the Committee. *This
serious lapse on the part of the authorities concerned needs to be looked
into for issue of necessary instructions for strict adherence in future.

The Committee had adversely commented upon the delay in the exe-
cution of expansion programmes of the Delhi Milk Scheme and had pointed
out a number of lapses noticed during the execution of the two expansion
programmes. Although the second phase expansion programme was -en-
visaged to be completed during December, 1970, the majority of items
included in this programme were acquired, installed or commissioned
during the years 1973—75. The Committee had expressed their dissatis-
faction that the whole expansion programme was not. properly plasned
and that no sustained efforts were made to achieve the physical wesuits.
The Committee had also observed that there. were no-detailed schedulea
for completion and commissioning of the various items of work nor were
the figures of actual expenditure against the sanctioned estimates available
with the Delhi Milk Scheme. The Ceommittea were convinced -thatrhad: a
time-bound programme been drawn-up and a caseful vigilance. kept:over
the execution, the scheme would have proeseded at a mauch faster-pace
and been completed well in time. - The Committec had also felt that simee
the Delhi Milk Scheme contimmed to be a-departmental undertaking under
the supervision of the Ministry -of - Agriculiure, that Ministry should: hawe
ensured that an imtegrated scheme . was drawn wo and Programme  Evalua-
tion- Review Technique Chart identifving cracial; areas for ensuring timoly
progress prepared and effective action taken to see that the scheme was
implemented in an integrated manner as per a time-bound programme.

— g
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1.10 Agriculture and Irrigation
(Deptt. of Agriculture)

The Committee are surprised at the reply of the Government that “while
undertaking the expansion programme, DMS did not cut down supplying
the committed quantities of milk to the citizens of Delhi which left very
little time to execute the expansion programme”. It was all along envi-
saged while drawing up the expansion plan that the existing units would
continue to work. It is regretted that instead of furnishing replies to the
various points raised by the Committee, the Ministry have merely stated
“when it was observed that thc execution of expamsion programme was
not progressing satisfactorily, a separate Planning Development and Co-
ordination Cell was set up in the Delhi Milk Scheme in 1971”. The
Committee would like to reiterate their earlier recommendations -and
observations for which specific replies should be given by the Ministry
80 as to enable the Committee to identify the precise reasons for the lapses
at every stage. The Committee would also like to know as to how far
the setting up of a separate Planning Development and Coordination Cell
helped in getting the expansion programmes completed expeditiously, as
it is seen that even after setting up of the above ‘cell’ in 1971, the execu-
tion programme of some items continued to take time upto 1975.

The Indian Dairy Corporation insist on adoption of a bye-law by milk
producers cooperative socicty under which nobody who is not a milk pro-
ducer and has not supplied milk continuously for 200 days in a year, can
be or remain a member of a cooperative society. The Committee had
desired in their earlier recommendation that the Delhi Milk Scheme should

&



also insist for adoption of such a bye-law by milk producers cooperative
societies which supplied milk to them. The Commitice, however, note
from the action taken note furnished to them that the Delhi Milk Scheme
has expressed its inability to directly involve itself in the fynctioning of
Cooperatives as these are formed under Staie Government rules eic. = The
Committee are not convinced with this plea. They see no xeason why
the Delhi Milk Scheme can not persuade the concerned State Governments
in this regard when the Indian Pairy Corporation had been able to get.it
done. The Delhi Milk Scheme which is the largest if not the only pur-
chaser of bulk quantities of milk from cooperative societies commands
an authority by virtue of which it can insis; on the adoption of such bye-
laws. The Committee feel that in order to ensure regular supply of milk
from the members of the cooperative societics to the Delhi Milk Scheme
and check its diversion for other purposes, it is essential that State Gov-
ernments are persuaded to amend the bye-laws of milk producers coopera-
tives so that only genuine milk suppliers become members of the co-
operative societies.

The Committee had expressed their dissatisfaction that several milk
product units in the organised sector located around the operation areas of
Delhi Milk Scheme had turned out products beyond their licensed capa-
city in violation of the provisions of the licences issued to them. The
Committee had deplored the casualness on the part of the authorities
concerned in not taking action to enforce strictly the provisions of the
licences issued to such units. In the action taken note furnished to the
Comnmittee, the Ministry of Agriculture & Irrigation (Department of Agri-
culture) have tried to justify manufacturers’ action on the plea that -in

c8
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1.14 Agriculture and Irrigation
(Deptt of Agriculture)

order to achieve greater production, Government allow  manufacturers- to-
produce 25 per cent in excess of their licensed capacities. The Com~

mittee are pained to note that Governmenk allowed this policy to be fols

lowed even in respect of milk product units knowing fully that the DeHhi

Milk Schemes had been facing great difficulty in procurement of milk

because of diversion of milk from the milk shed areas of Delhi-Milk

Scheme to the milk product factories. In the circumstances, it was ex-

pected that care would be taken by Government to check the excess: pro-

dugtion of the milk product units so that the Delhi Milk Scheme could

procure milk to meet their demands fully. Since the. Ministry of Agri-
culture & Irrigation (Department of Agriculture) have stated, that the.
observation. of the- Committee in this. regard: has been .noted by .them for

future. guidance, the Committee would like to know the. specific steps .taken. -
by Government to check excess production by the - milk product..units

located around the milk shed areas. of Delhi Milk -Scheme.

The Committee: had pointed out that one -of thre - effective: steps: to: qems-
trict ‘the procurement of milk by the - Milk Ppodict Units gouldrbe doe -
demarcate: the milk shed areas .of Dethi- Milk' Scheme. In dse Acfion
Taken Note farnished to the Committee, it has:been - stated ~that :rthe
Ministry of Industry is seized of the problem and is considevinjjismitably:
to amend the Tndustries (Development and  Regulation): :Act;. 1951 sines:
under the present provisions of the "Act no action could be tukiiy: against
breach of conditions of the licence. “The Committee urge that' ewrlydock-
sion may be taken in the matter so- that diversion: of milk: fromy the: milig
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shed areas of Delhi Milk Scheme to the milk product factories is checkui
ithmediately.

The Committee had also desired Government to finaliso:the. pxopudsd
demarcating milk shed areas for each processing umit in and arqungd. Belbi
expeditiously.. In seply, it has been stated that under the Industifios (Desr
lopment & Regulation) Act, 1951, it is not pessible to incorporate any Bow
conditions -for demarcating areas aftey the planis .have been: established
With the setting up of State Dairy Corporations/Federations in the States
of Rajasthan, Punjab, Haryana and Uttar Pradesh, Delhi Milk Schemg.. is
procuring milk through these Bodies in bulk directly, thus obviating . the
need for demarcation of areas for individual dairy plant. The Comymittee
feel that .even though at present the Delhi Milk Scheme is procuring milk
from State Dairy Corporations etc., the demarcation of the milk shed.areas
for Delli Milk Scheme would facilitate procurement of milk excluswelyjot
the Dethi Milk Scheme.

The- Delhi ‘Milk Scheme had sold milk to Rajasthan {Go Sewa Samgh;
Bikgner .from April, 1969 to December, 1973 -for .distribution i :Bikangs
City .on .the basis of procurement price plus 21.5 paise per litre to.cover the
handling .charges .(excluding the overheads). In view of the fact thm the
cost of handling the milk in Bikaner was higher  than - the rate of : 2L.5
paise. per. lite and the Delhi Milk Scheme suffered a loss -of
Rs. 091, lakh on this account, the Committee had desired to
know. the circumstances under which.the mikk was sold - to: s
Sangh at a loss. The Committee find from the Action Taken Note
furnished by the Ministry of Agriculture & Trrigation that althcugh the
Delhi Milk Scheme had proposed 28 paise per litre to cover the handling

L8
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charges, the Management Committee of the Governing Body for Delhi
Milk Scheme at its meeting held on 27 January, 1968 had decided to
charge 21.5 paise per litre to cover the handling expenses (excluding the
over-heads). The Committee regret tha; Government have not explained
the reasons which influenced the Managing Committee not to agree to the
proposal put up by the Delhi Milk Scheme. The Committee deplore the
perfunctory manner in_which their recommendation has been dealt with
and continuous efforts made to suppress the facts from them. This gives
rise to suspicion that decision to sell milk to Go Sewa Sangh was not
made deliberately on merits. The Committee are of the view that members
of the then Managing Committee should, in absence of valid reasons, be =
personally made responsible to make good the loss. The Commniittee ex-
pect that the Ministry of Finance (Department of Expenditure) Public
Accounts Committee Cell will issue suitable instructions to the various
Ministries so that the replies furnished to the Committee are self explana-
tory and conclusive.
8 1.21 Agriculture and Irrigation The Committee had pointed out that on account of diversion of fat
(Deptt. of Agriculture) from raw milk for the production of ghee during 1972-73 and 1973-74 and
to make up the resultant shortfall of fat large quantities of butter oil was
used for preparation of pasteurised milk. The Committee had, therefore,
desired the Delhi Milk Scheme to work out the comparative ecopomies
(incleding foreign exchange implications) of the substitution of fat in raw
milk by butter oil in the production of pasteurised milk and use of fat in
the raw milk for production of ghee so that butter oil for production of
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ghee. is used economically, judiciously and also keeping in view health
consxderatlons The Ministry of Agriculture and Irrigation (Department
of Agnculture) in thejr reply have stated that the Management Committee
of the Delhi Milk Scheme at its meeting held on 12 October, 1977 had de-
cided that the butter oil will not be used just to bring down the cosy of
fresh milk. Tt was also decided that butter oil should be used only when the
Dethi Milk Scheme does not get adequate quantities of fat from the procured
milk. The Ministry have also stated that the Delhi Milk Scheme is no longer
producing ghee and using butter oil. The Committee feel that as the possi-
bility of using butter oil is not ruled out in the event of less availability
of fat from the procured milk, it would be proper to work out the compara-
tive economics (including foreien exchange implications) of the substitution
of fat in raw milk by butter oil in the production of pasteurised milk as
and when the eventuality arises.

While appreciating the difficulty in maintaining complaint boxes at
each Depot, the Committee are constrained to note that Government have
not furnished any reply to their specific recommendation that a detailed
survey of the depots might be conducted periodically so that the difficulties
of the beneficiaries are identified and speedy remedial measures taken
thereon. The Committee would like to be apprised of the action taken by
Government in this regard.

The Committee had recommended that in order to check mal-distribu-
tion of milk, the depot manager should invariably maintain the ticklers
showing the tokens presented, quantities authorised and issued and such
ticklers should be checked and countersigned by the field officers during
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1.33 Agriculture and Irrigation
(Deptt. of Agriculture)

their surprise visits. The Committee are unhappy to note that the Mlmstry
of Agricwlture -and Irrigation (Department of Agriculture) have not replied
to their specific recommendation and indicated the action taken by them
on it. The Committee deplore such an attitude and would like to Juew
without further loss of time whether the depot managers have been mﬂtm
ted to majntain the ticklers as suggested by them and whether the tickjess
are checked and countersigned by the field officers while .on their surpyise
visits. The Committee feel that maintenance of ticklers is necessary . mot
only to check mal-distribution of milk but also it reveals whether all the
registered token holders are turning up regularly for the milk supply. In
case no .mikk is being supplied regularly against token for some reasonable
time,. steps <an be taken to.cancel such tokens.

The Committee are unhappy to note that the Ministry of Agriculiuze
and Irrigation (Department of Agriculture) have not advanced any argument
for not agreeing to the proposal made by them regarding displayiag of a
board at the depot showing the supplies received; the number of token hald.
ers with total requirements registered etc. In the opinion of the Commifiee
the display of such board would help in creating confidence among . the

" token holders. The Committec need not point out that such boards am

displayed even at the chemists, ration and other shops so as to help . the
customers to know the actual stock position. The Committee. therefome,
reiterate their recommendation and would like to be informed categorically
whether Government have accepted their recommendation in regard to-disn
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play of a board at the depot showing the supplies received (in bottles), the
number of token holders with total requirements registered, etc.

The Committee hadgnoted that several items of plant and machinery
costing Rs. 41.54 lakhs were lying idle with the Delhi Milk Scheme since
their acquisition. It is regrettable that the Ministry of Agriculture and
Irrigation (Department of Agriculture) in their action taken note have not
indicated the conclusive action taken by them in regard to use or disposal
of the plants and machinery, The Committce need hardly emphasise that
all out efforts should be made either to commission the plants or to dispose
of the machinery without loss of further time as these have been lying idle
for more than a decade.
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